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BEFORE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

MA NO. 24/2023
IN

ORIGINAL APPLICATION NO. 33/2022
IN THE MATTER OF

...ApplicantGanesh Prasad
VERSUS

...RespondentsGovt, of NCT of Delhi & Ors.

SUPPLEMENTARY STATUS REPORT ON BEHALF OF DJB IN
FURTHERANCE TO REPORT DATED 03.02.2023 AND IN COMPLIANCE
OF ORDER DATED 05.02.2024

Most respectfully Showeth:-
The grievance in captioned OA was that R.O. plant was being run un-
authorizedly at Plot no. K-9, 25 Feet Road, Part II, Chankya Palace, New

Delhi by one Mr. Ashish.

1.

The above said O.A. was disposed off by this Tribunal vide order dated

31.01.2022 whereby the Joint Committee constituted was directed to look

into the grievance and submit Factual and Action Taken Report within three

months.

2.

A factual action taken report dated 14.12.2022 was Filed by the DPCC and in

view of non-compliance the matter was listed on judicial side. Vide order

dated 21.07.2023, the DM, (South West), Delhi and DPCC were directed to

file Action Taken Reports but no Reports were filed on which notices were

ordered to be issued to the MS, DPCC, CEO, DJB, DM (South West), Delhi

and SDM (Dwarka) (besides the Project Proponents) who were asked to

appear before this Tribunal physically or through VC on 09.11.2023.

3.

That vide order dated 09.11.2023, the Hon’ble Tribunal directed the CEO

DJB to appear physically on 04.12.2023 to address the complaints filed
4.

I
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%
regarding illegal borewells, action taken regarding the same, monitoring

mechanism evolved and action taken against defaulting officers/officials.

5. In compliance thereof Mr. A. Anbarasu, CEO, DJB appeared on the next date

of hearing i.e. 04.12.2023 before this Mon’ble Tribunal along with other DJB

officers and had also filed reply affidavit vide email dated 02.12.2023 stating

out reasons for his non-appearance on 09.11.2023 before this Hon’ble

Tribunal.

6. Subsequently, the Hon’ble Tribunal vide the order dated 04.12.2023 gave

time to CEO, DJB to give requisite details in tabular format with respect to

following aspects and listed the matter on 04.01.2024 for further adjudication

District wise number of illegal borewells identified; M.A No. 24/2023

in O.A No.33/2022 Ganesh Prasad Vs. Govt, of NCT of Delhi & Ors.
0)

9
District wise number of illegal borewells which have been

sealed/closed;

District wise number of occupiers/proprietors of illegal borewells on

whom penalty/EDC has been imposed;

District wise number of occupiers/proprietors of illegal borewells

from whom penalty/EDC has been recovered;

District wise number of occupiers/proprietors of illegal borewells

from whom penalty/EDC is yet to be recovered;

District wise number of illegal borewells which are yet to be

sealed/closed; and

District wise number of occupiers/proprietors of illegal borewells on

whom penalty/EDC is yet to be imposed.
7. Thereafter on 04.01.2024, an I.A. No. 02/2024 was filed by the DJB for

extension of three weeks’ time for submission of the report which was

00

0i0

Ov)

(v)

(vi)

(vii)
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allowed vide order dated 04.01.2024 and the matter was thereafter fixed for
05.02.2024.

8. That on 05.02.2024, a status report was filed by DJB stating that except for
the District Magistrate, South West, the other District Magistrates have not
supplied requisite information to the DJB for filing the report and the status
report dated 03.02.2024 has been filed as per the available data. The status
report indicated that in total 19661 illegal borewells have been identified out
of which 8299 illegal borewells have been observed in North-West District
followed by 6681 in South-West District of NCT of Delhi. The DJB in its
report has also disclosed the status of Rain Water Harvesting System in
GNCTD. Upon perusal of the report, the Hon’ble Tribunal gave the following
directions :-

6. Since the complete report on behalf of the DJB is awaited and
prayerfor extension of time has been made, therefore, DJB is directed
to file the report within a period of four weeks by e-mail at
judicialngt@gov.in preferably in the form of searchable PDF/OCR
Supported PDF and not in the form of Image PDF.

7. All the District Magistrates are expected to cooperate with the DJB
and submit the requisite information to the DJB within two weeks. It
is clarified that if any District Magistrate fails to respond to the
request of the DJB to furnish the requisite information then the
Tribunal may be required to pass an order for personal appearance
of the said District Magistrate.

and thereafter fixed the matter for 18.04.2024 for further adjudication.
9. In compliance of the directions given by the Hon’ble Tribunal vide the order

dated 05.02.2024, DJB pursued the matter diligently to expedite the process
and accordingly following steps were taken to ensure timely and effective
submission of the status report :
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a. A meeting was called on 05.03.2024 with all the DM’s of Delhi by

Additional CEO, DJB being in chair and reiterated that the requisite
information be provided within 2 weeks as per the directions of

Mon’blc Tribunal.

b. Letters dated 14.02.2024, 19.03.2024 and 02.04.2024 was written by

CE (GW) to all DMs, for providing the required information with
copy to DPCC for providing EDC details.

Copies of letters sent by DJB to concerned DMs requesting requisite information of

illegal borewells are annexed and marked herein as Annexure 1. (Colly)

10. In continuation to the earlier status report dated 03.02.2024 and in
compliance of the order dated 05.02.2024, DJB is submitting the requisite
information of the illegal borewells as received from the Concerned DMs for
facility of reference in the tabular form below

RemarksDistrict
wise
number of
occupier/
Proprietor
of illegal
borewells
from
whom
penalty/
EDC is yet
to be
recovered

District
wise
number of
illegal
borewells
which are
yet to be
sealed/
closed

District
wise /
Proprietors
of illegal
borewells
on whom
penalty/
EDC is yet
to be
imposed

DMs District
Wise
Number of
Illegal
Borewells
Identified
(As per
previous
data
submitted,
referred

District
Wise
number
of illegal
borewells
which
have
been
Sealed
/closed

District
wise
number of
occupier/
Proprietor
of illegal
borewells
on whom
penalty/
EDC has
been
imposed

District
wise
number of
occupier/
Proprietor
of illegal
borewells
from
whom
penalty/
EDC has
been
recovered

by
Hon'ble
NGT vide
Order
against
hearing
dated
4.1.24)

COL.1. COL.2 COL.3 COL.4 COL.5 COL.6 COL.7 COL.8 COL.9
North 728 233 NIL NIL NIL 119 15 As per report submitted,

a total of 376 borewells
contains duplicate
entries, non-traceable.

East 116 110 110 87 23 6 6
South
West

6681 2434 NIL NIL NIL 4247 NIL

South
East

297 183 NIL NIL NIL 57 ( 03
nos. of
borewells
show DJB
permission)

130 30 Borewells not
identified physically
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c 1

Report is compiled on
the basis of reports

from
Kanjhawala, Rohini and
Saraswati Vihar sub
divisions,
reconciliation
concerned
Engineer of DJB.
Details of penalty/ EDC
regarding
borewells already sealed
by DJB is not available

Information3227InformationInformationInformationNorth
West

9128 5901 notnotnotnot receivedavailableavailableavailableavailable

after
with

Executive

illegal

SDM(Vivek Vihar)Total
Borewell = 178
Borewell Sealed = 117
Blank = 2
Water Tank Supply = 3
Permission CGWA = 5
Not visited =1
Not operational = 1
No Borewell = 29
Locked = 4
Already cut off = 16
SDM(Seemapuri)
Total Borewell = 374
Borewell Sealed = 241
Duplicated Entries = 22
Incomplete
Address/Non traceable

NILShahdara 552 NIL358 NILNIL NIL

20
DJB connection found in
place of
borewell = 61
Borewell not found = 30
SDM(Shahdara)
No Address pertains to
Sub- list Division
(Shahdara) as per the
list of addresses
provided by the Delhi
Jal Board. Hence, report
may be treated as Nil.

Report not
Received
from DM

NILReport not
Received
from DM

Report not
Received
from DM

Report not
Received
from DM

Report not received
from DM (earlier data)

New
Delhi

75 75

Central Not pertains
to DM

Civil line- Nil
Kotwali-
1)Court stay on 160
borewells
2)85 borewells not
identified/ found
removed physically
3)02 properties were
found sealed
4)01 matter has been
sent to DJB for
clarification
Karol Bagh-
1)21 borewells not
identified/ found
removed physically
2)46 borewells balanced
to be seal
02 no of borewells does
not fall under the
jurisdiction District
Central Hence total
comes to 676+2=678

Not Not Not 161676 246
pertains to
DM '

pertains topertains to
DMDM
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SDM(Punjabi Bagh) 65
Duplicate + 18 not foundData to be

provided by
DPCC to

361Data to be
provided
by DPCC
to DJB

Data to be
provided
by DPCC
to DJB

West Data to be
provided
by DPCC
to DJB

15732185
=83
SDM(Rajouri Garden)
119 Not found
SDM(Patel Nagar) -33
Not found + 16 Not

DJB

pertain to Patel Nagar
sub division=49
Total-251

Not There are no illegal
borewells in identified
list of DJB for sealing in
District North East.

NotNotNotNotNotNilNorth ApplicableApplicableApplicableApplicableApplicableApplicableEast

EDC report
pertains to
DPCC

In addition to original
survey of 84 borewells,
16 additional borewells
have been sealed. Out of
15, EDC has been
imposed on 14 borewells
and for 02, DPCC has
informed that imposing
of EDC is under process.

NILEDC report
pertains to
DPCC

EDC report
pertains to
DPCC

EDC report
pertains to
DPCC

8484South

817820522 11197Total

Copy of the letters/data received from the concerned DMs with regards to illegal

borewells are annexed and marked herein as Annexure-2.(Colly)

1 l.This report as received from the concerned DMs regarding illegal borewells

is being submitted herein in tabulated form for perusal and consideration of

this Hon’ble Tribunal. DJB is also filling the report of DPCC dated

03.09.2021 in reference to data of illegal borewells received from the

Revenue Department furnished before this Hon’ble Tribunal on 08.11.2023.

DPCC dated 03.09.2021 in reference to illegal

borewells is annexed and marked herein as Annexure -3.

12. It is further undertaken that Delhi Jal Board shall remain duty bound by any

direction or order by this Hon’ble Tribunal as and when directed.

(Gmender Tomar)
CE(GW)
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DELHI JAL BOARD:GOVT. OF NCT OF DELHI
OFFICE OF CHIEF ENGINEER (GW)

ROOM No. 412, VARUNALAYA PHASE-1, KAROLBAGH,
NEW DELHI-110005.

Email: -djb.cegwdjb@gmall.com
Stop Corona: wear mask,maintain social distance & washing of

hands
No. DJB/CE(GW)/2024/ Dated:- 02.04.2024

TO
The District Magistrate (New Delhi District)
Jam Nagar House, Shahjahan Road,
Delhi-110011

Subject:Sealing of Illegal Borewells, reconciliation and up-datlon of Data.
Ref No:- NGT (Principal Bench) (MA No. 24/2023 In OA no. 33 /2022) In the matter of Ganesh
Prasad Vs Govt of NCT of Delhi and Ors.

Sir/Madam,

In continuation to this office letters dated 14.02.2024, 19.03.2024 and virtual meetingchaired
by Addl. CEO, DJB with all concerned DMs on 05.03.2024 in this regard,reports from DM (New Delhi)
is still awaited.

As the date of submission of the report has already elapsed, it requested to provide your
updated reconciled report in the format prescribed (Annexure A) by 5.04.2024. if no response/
updated data Is received by 05.04.2024, this office will submit the available data to the Hon'ble NGT.

End. Annexure A.
&K

(Gajender Tomar)
CE(GW)/Nodal Officer

Copy to:

1. Addl. CEO for kind information.
2. Member (Secretary, DPCC- is humbly requested to direct the concerned office to update the status

of EDC in the attached format under intimation to this office.
3.CEN(Water)/CE(West)/CE(East)(Central)(North)(West) (South) It is requested to coordinate with the

concerned District Magistrates and submit the updated report

t^&EfMj-Ji/Sub Nodal officer- to pursue.

SE (Zone)-8
Delhi JalJ3oerd

Diary No.

fi er Tomar)
/Modal Officeri^oard

Oatfc
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DELHI JAL BOARD:GOVT. OF NCT OF DELHI
OFFICE OF CHIEF ENGINEER (GW)

ROOM No.412, VARUNALAYA PHASE-1, KAROLBAGH,
NEW DELHI-110005.

Email: -djb.cegwdjb@gmall.com
Stop Corona: wear mask,maintain social distance & washing of

hands
No. DJB/CE(GW)/2024/ Dated:- 02.04.2024

To>
The District Magistrate (South-East)
Old Gargi College Building,
Amar Colony, Lajpat Nagar
Delhi-110024

' .? \
Subject:Sealing of Illegal Borewells, reconciliation and up-datlon of Data.
Ref No:- NGT (PrincipalBeiichj (MA No.24/2023 In OA no.33 /2022) In the matter of Ganesh
Prasad Vs.Govt of NCT of Delhi and Ors.r.'

Sir/Madam,
' X-

In continuation; to this Office letters dated 14.02.2024,19.03.2024 and virtual meeting chaired
by Addl. CEO; DJB with all 'concerned DMs on 05.03.2024 in this regard, while compiling the data,

; certain discrepancies and/inconsistencies have been observed with respect to earlier reports
submitted by the DPCC to the Hon'ble NGT. The discrepancies pertaining to respective District
Magistrates have been highlighted in the enclosed compiled draft report. Concerned DMs are once

, again' requested to go through the compiled draft report and make efforts to reconcile the
discrepancies and provide the updated correct data.

As the date of submission of the report has already elapsed, It requested to provide your
updated reconciled report In the format prescribed by 5.04.2024. If no response/ updated data Is
receivedby 05.0?4.2024, this office will submit the available data to the Hon'ble NGT.

End.1. Draft updated compiled Report.
(Gajender Tb'mar)

CE(GW)/Nodal Officer
Copyto:

/ *

1. Addl. CEO for kind Information.
2. Member (Secretary, DPCC- Is humbly requested to direct the concerned office to update the status

of EDC In the attached format under Intimation to this office.
3.CE N(Water)/CE(West)/CE(East)(Central)(North)(West) (South) It Is requested to coordinate with the

< -•

*:*

concerned District Magistrates and submit the updated report

- .. v>5^M)-8/Sub Nodal officer- to pursue. ;

(GaJendfcrTomar)
CE(G\XO/flodal OfficerSE (Zono)-8

Delhi Jal Board
, M\Diary No

Date.....13 _
:
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DELHI JAL BOARD:GOVT. OF NCT OF DELHI
OFFICE OF CHIEF ENGINEER (GW)

ROOM No. 412, VARUNALAYA PHASE-1, KAROLBAGH,
NEW DELHI-110005.

Email: -djb.cegwdjb@gmall.com
Stop Corona:wear mask,maintain social distance & washing of

hands

AzadiTcj
M̂ahofew

No. DJB/CE(GW)/2024/ ^̂ Dated:- 02.04.2024

J To
The District Magistrate (West)
Plot No. 3,Shlvaji Park, Raja Garden
New Delhi-110095

Subject: Sealing of Illegal Bofewells, reconciliation and up-dation of Data.
Ref No:- NGT (Principal Bench) (MA No. 24/2023 In OA no. 33 /2022) In the matter of Ganesh
Prasad Vs Govt of NCT of Delhi and Ors.

•

Sir/Madam,

In continuati&ntofhisoffice letters dated 14.02.2024,19.03.2024 and virtual meetingchaired
by Addl. CEO, DJB with alt’concerned DMs on 05.03.2024 In this regard, while compiling the data,
certain discrepancies and Inconsistencies have been observed with respect to ' earlier reports
submitted by the DIJCC to the Hon'ble NGT. The discrepancies pertaining to respective District
Magistrates have been highlighted in the enclosed compiled draft report. Concerned DMs are once
again requested*

to go through the compiled draft report and make efforts to reconcile the
discrepancies and provide the updated correct data.

As thfe date of submission of the report has already elapsed, It requested to provide your
updated reconciled report in the format prescribed by 5.04.2024. If no response/ updated data is
received by 05.04.2024, this office will submit the available data to the Hon'ble NGT.

(GaJenderTomar)
CE(GW)/Nodal Officer

Encl.l. Draft updated compiled Report.

A: -
Copy to:

1. Addl. CEO for kind information.
~2. Member {Secretary, DPCC- Is humbly requested to direct the concerned office to update the status

of EDC Inthe attached format under Intimation to this office.
3.CE N(Water)/CE(West)/CE(East)(Central)(North)(West) (South) It Is requested to coordinate with the

concerned District Magistrates and submit the updated report

3SEfM)-8/Sub Nodal officer

4'.
•:•

-to pursue.

(GaJendeVTdmar)
CE(GW)/NAjal OfficerSE (ZoneV8

Delhi Jal Board
Diaiy
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DELHI JAL BOARD:GOVT.OF NCT OF DELHI
OFFICE OF CHIEF ENGINEER (GW)

ROOM No. 412, VARUNALAYA PHASE-1, KAROLBAGH, jgP
Email:-dJb.cegwdJb@>gmall.com

Stop Corona:wear mask,maintain social distance & washing of
hands

5 No. DJB/CE(GW)/2024/ <g-C Dated: - 02.04.2024

To
The District Magistrate (North)
G.T. Karnal Road, Allpur,
Delhi-110036V .«

Subject:Sealing of illegal Borewells, reconciliation and up-dation of Data.
Ref No:- NGT (Principal Bench) (MA No. 24/2023 in OA no..33 /2022) In the matter of Ganesh
Prasad Vs Govt ofNdEofJOelhl and Ors.
Sir/Madam,

Irrcontinuationtb this office letters dated 14.02.2024,19.03.2024 and virtual meetingchaired
by Addl. CEO, DJB witti all concerned DMs on 05.03.2024 in this regard, while compiling the data,
certain discrepancies and inconsistencies have been observed with respect to earlier reports

submitted by the DPCC to the Hon'ble NGT. The discrepancies pertaining to respective District
Magistratesiiave been highlighted in the enclosed compiled draft report Concerned DMs are once
again requested to go through the compiled draft report and make efforts to reconcile the
discrepanciesand provide the updated correct data.

»:

As tjie date of submission of the report has already elapsed, It requested to provide your
. updated reconciled report In the format prescribed by 5,04.2024. If no response/ updated data is

received by 05.04.2024, this office will submit the available data to the Hon'ble NGT.

End.1. Draft updated compiled Report. bi /(GaJenderTomar)
CE(GW)/Nodal Officer

Copy to:

- 1. Addl. CEO for kind Information.
2. Member (Secretary, DPCC- Is humbly requested to direct the concerned office to update the status

of-EDC In the attached format under Intimation to this office.
3.CEN(Water)/CE(West)/CE(East)(Central)(North)(West) (South) It Is requested to coordinate with the

concerned District Magistrates and submit the updated report

-8/Sub Nodal officer- to pursue.
;

css* (Gajeriderfromar)
CE(GW)/Noaal Officer

if. ’
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DELHI JAL BOARD:GOVT.OF NCT OF DELHI
OFFICE OF CHIEF ENGINEER (GW)

ROOM No. 412, VARUNALAYA PHASE-1, KAROLBAGH,
NEW DELHI-110005.

Email:-djb.cegwdjb@gmall.com '
Stop Corona:wear mask, maintain social distance & washing of

hands

65}

Dated:- 02.04.2024. DJB/CE(GW)/2024/ <£2.£^/
No

To
The District Magistrate (Shahdara)
Office complex Nand Nagarl,
Delhi-110095

A

Subject:Sealing of Illegal Bc^ewells, reconciliation and up-datlon of Data.
Ref No:- NGT (Principal Bench) (MA No. 24/2023 In OA no. 33 /2022) In the matter of Ganesh
Prasad Vs Govt ofNCT of Delhi and Ors.
Sir/Madam,

%

% f ~.

In continuationto.thls.office letters dated14.02.2024,19.03.2024 and vfrtual meetingchaired
by Addl. CEO, DJB with afli;cdncemed DMs on 05.03.2024 In this regard, while compiling the data,
certain discrepancies ;a’nd inconsistencies have been observed with respect to earlier reports
submitted- by the DPdC to the Hon'ble NGT. The discrepancies pertaining to respective District
Magistrates have been highlighted in the enclosed compiled draft report. Concerned DMs are once
again requested, to go through the compiled draft report ahd make efforts to reconcile the
discrepancies and provide the updated correct data.

‘ . / - •

: -v AS Tb.q.' date of submission of the report has already elapsed, it requested to provide your
updated reconciled report in the format prescribed by 5.04.2024. If no response/ updated data Is
received b^05.04.2024, this office will submit the available data to the Hon'ble NGT.
Encfzl. Draft updated compiled Report.

•-

(GajenderTomar)
CE(GW)/Nodal Officer

Copy, to:

1. Addl. CEO for kind Information.
2.Member (Secretary, DPCC- Is humbly requested to direct the concerned office to update the status

of EDC.In the attached format under Intimation to this office.
3.CE N(Wafer)/CE(West)/CE(East)(Central)(North)(West) (South) It Is requested to coordinate withthe

concerned District Magistrates and submit the updated report

y -̂SElMj-8/Sub Nodal officer- to pursue.

*\ •

'V.
. 1

i
J

iar).SJsasM,
Diaiy

f/Nbdal Officer
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DELHI JAL BOARD:GOVT. OF NCT OF DELHI
OFFICE OF CHIEF ENGINEER (GW)

ROOM No. 412, VARUNALAYA PHASE-1, KAROLBAGH,
NEW DELHI-110005.

Email: -djb.cegwdjb@gmall.com
Stop Corona: wear mask,maintain social distance & washing of

hands
^Mahofcav

Dated:- 02.04.2024No. DJB/CE(GW)/2024/ y]

To
The District Magistrate (South-West)
Old Terminal tax Building, Kapaskhera
New Delhi-110037

\ l *’ v ^ . Subject:Sealing of Illegal Borewells,reconciliation and up-datfon of Data.
Ref No:- NGT (Principal Bench) (MA No. 24/2023 In OA no. 33 /2022) In the matter of Ganesh
Prasad Vs Govt of NCT of Delhi and Ors.

:T:£. ' . V Sir/Madam,-

In continuation to tbfcoffice letters dated 14.02.2024,19.03.2024 and virtual meeting chaired
by Addl. CEO, DJB with all concerned DMs on 05.03.2024 in this regard, while compiling the data,
certain discrepancies and Inconsistencies have been observed with respect to earlier reports
submitted by theDPCC to the Hon'ble .NGT. The discrepancies pertaining to respective District
Magistrates have been hi|hfighted In the enclosed compiled draft report. Concerned DMs are once

v . again requested to go- through the compiled draft report and make efforts to reconcile the
discrepancies andprovide the updated correct data.

r

As the datejjf submission of the report has already elapsed, it requested to provide your
updated reconciled report in the format prescribed by 5.04.2024. If no response/ updated data is

. received by 05.042024, this office will submit the available data to the Hon'ble NGT.

& • •:*

>

End.1. Draft updated compiled Report. a /(GaJenderTomar)
CE(GW)/Nodal Officer

Copy to:

1. Addl. CEO for.kind Information.
2.Member (Secretai^y, DPCC- Is humbly requested to direct the concerned office to update the status

of EPC In the attached format under Intimation to this office.
. 3,CEN(Water)/CE(West)/CE(East)(Central)(North)(West) (South) It Is requested to coordinatewith the

concerned District Magistrates and submit the updated report

. V • Sub Nodal offlcer — to pursue.
A

(Gajender rtjgjar)
lal Officer2 . CE((

la
“ary No—

:

• * *
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DELHI JAL BOARD:GOVT. OF NCT OF DELHI
OFFICE OF CHIEFENGINEER (GW)

ROOM No. 412, VARMNALAYA PHASE-1, KAROLBAGH,
NEW DELHI-110005.

Email:-dJb.cegwdJb<g>gmall.com
Stop Corona:wear mask, maintain social distance & washing of

hands

*
ftTmtMahotsav

No. DJB/CE(GW)/2 Dated:•02.04.2024N

To’
The District Magistrate (East)
LM Bandh, Shastrl Nagar,
Delhi-110031

Subject:Sealing of HlegaTBorewells, reconciliation and up-dation of Data.

Ref No:- NGT (principal Bench) (MA No. 24/2023 In OA no.33 /2022) in the matter of Ganesh
Prasad Vs Govt of NCT of Delhi and Ors.
Sir/Madam, ,

. . In continuStiOn^o this office letters dated14.02.2024,19.03.2024 and virtual meeting chaired
by Addl.- CEO, DJB toljJ^all concerned DMs on 05.03.2024 In this regard, while compiling the data,
ce.rtain discrepancies and inconsistencies have been observed with respect to earlier reports
submitted by thejJPCC to the Hon'ble NGT. The discrepancies pertaining to respective District
Magistrates have been highlighted in the enclosed compiled draft report. Concerned DMs are once .
again requested to go through the compiled draft report and make efforts to reconcile the

, discrepancies and provide the updated correct data..r‘e-.’

or ;' v- • r
As the date of submission of the report has already elapsed, it requested to provide your

updated.Reconciled report in the format prescribed by 5.04.2024. If no response/ updated data Is
receivedi>y 05.04.2024, this office will submit the available data to the Hon'ble NGT.
End.1. Draft updated compiled Report.•*-•

(Gajender Tomar)
CE(GW)/Nodal Officer

, v*r-
Copy to:

1. Addl. CEO for kind Information.
2. Member (Secretary, DPCC- Is humbly requested to direct the concerned office to update the status

of EDC In the attached format under Intimation to this office.
3.CEN(Water)/CE(West)/CE(East)(Central)(North)(West) (South) It Is requested to coordinate with the

concerned District Magistrates and submit the updated report

y^SElMJ-S/Sub Nodal officer

4 .••s
• !*

- to pursue.

(GaJendeijTom3lj—CE(GW)/Nqdal Officer^(ZoneWDelhi Jal Boerd
Diary No.^̂ f6 •

me.,
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S£S
DELHI JAL BOARD:GOVT.OF NCT OF DELHI

OFFICE OF CHIEF ENGINEER (GW)
ROOM No. 412, VARUNALAYA PHASE-1, KAROLBAGH,

NEW DELHI-110005.
Email:-djb.cegwdjb@gmall.com

Stop Corona:wear mask,maintain social distance & washing of
hands

No. DJB/CE(GW)/2024/ <yd<? Dated:- 02.04.2024
1/

To
The District Magistrate (North-West)
D..C Office complex, Kanjhawala

. New Delhi-110081v <?

Subject:Sealfng of illegal Borewells, reconciliation and up-dation of Data.

Ref No:- NGT (Principal Bench) (MA No. 24/2023 in QA no. 33 /2022) In the matter of Ganesh
Prasad Vs GovtufcNCT of Delhi and Ors.
Sir/Madam, -*

r- * *

; In continuation to this office letters dated 14.02.2024,19.03.2024 and virtual meeting chaired
by Addi. CEO, DJ® with ail concerned DMs on 05.03.2024 in this regard,reports from DM (North West)
is still awaited;

s j -:. V. As the date of submission of the report has already elapsed, it requested to provide your
- updated reconciled report in the format prescribed (Annexure A) by 5.04.2024. If no response/

updated data Is received by 05.04.2024, this office will submit the available data to the Hon'bie NGT.
;

:r£ncl.Annexure A.

(GaJenderTomar)
CE(GW)/Nodal Officer

Copyto:

1. Addl. CEO for kind Information.
2. Meqiber (Secretary, DPCC- Is humbly requested to direct the concerned office to update the status

of ED.C In the attached format under Intimation to this office.
3.CE N(Water)/CE(West)/CE(East)(Central)(North)(West) (South) It Is requested to coordinate with the

concerned District Magistrates and submit the updated report

^̂
8£fM)-8/Sub Nodal officer- to pursue.

.•s
• y

(Gajendemomar}
CE(GW)/Nonal Officer

Oa
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DELHI JAL BOARD:GOVT.OF NCT OF DELHI
OFFICE OF CHIEF ENGINEER (GW)

ROOM No. 412, VARUNALAYA PHASE-1, KAROLBAGH,
NEW DELHI-110005.

Email: -djb.cegwdjb@gmall.com
Stop Corona: wear mask, maintain social distance & washing of

hands

HI*"* w

No. DJB/CE(GW)/2024/9-fj‘, Dated:- 02.04.2024

To
The District Magistrate (West)
Plot No.3, ShlvaJI Park, Raja Garden
New Delhi-110095

Subject:Sealing of Illegal Borewells, reconciliation and up-dation of Data.
Ref No:- NGT (Principal Bench) (MA No.24/2023 In OA no. 33 /2022) In the matter of Ganesh
Prasad Vs Govt of NCT of Delhi and Ors.
Sir/Madam,

: .

In continuatibnto'thisoffice letters dated 14.02.2024,19.03.2024 and virtual meeting chaired
by Addl. CEO, DJB with all concerned DMs on 05.03.2024 in this regard, while compiling the data,
certain discrepancies and inconsistencies have been observed with respect to earlier reports
submitted by the DRCC to the Hon'ble NGT. The discrepancies pertaining to respective District
Magistrates have been highlighted in the enclosed compiled draft report. Concerned DMs are once
again requested to go through the compiled draft report and make efforts to reconcile the
discrepancies and provide the updated correct data.

As the date of submission of the report has already elapsed, it requested to provide your
updated reconciled report in the format prescribed by 5.04.2024. If no response/ updated data is
received by 05.04.2024, this office will submit the available data to the Hon'ble NGT.

(GajenderTomar)
CE (GW)/Nodal Officer

Enel.1. Draft updated compiled Report.

iSi
"is

Copy to:

1. Addl. CEO for kind information.
1. Member(Secretary, DPCC- is humbly requested to direct the concerned office to update the status

of EDC in the attached format under intimation to this office.
3.CE N (Water)/CE(WpSfj/CE(East)(Central)( North)(West) (South) It Is requested to coordinate with the

concerned District Magistrates and submit the updated report

Sis. s

4.SE(M)-8/Sub Nodal officer-to pursue.

(Gajendejptfmar)

^•>*1 CE(GW)/N6*dal Officer
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DELHI JAL BOARD: GOVT. OF NCT OF DELHI
OFFICE OF CHIEF ENGINEER (GW)

ROOM No. 412, VARUNALAYA PHASE-1,KAROLBAGH,
NEW DELHI-110005.

Email:-djb.cegwdjb@gmall.com
Stop Corona: wear mask, maintain social distance & washing of

hands&
No. DJB/CE(GW)/2024/f-P<5 Dated:•02.04.2024

O'1
To
The District Magistrate (Central)
14, DaryaganJ,
New Delhi-110002

Subject:Sealing of Illegal BOjrewells,reconciliation and up-datlon of Data.
Ref No:- NGT (Principal Bench) (MA No. 24/2023 In OA no.33 /2022) In the matter of Ganesh
Prasad Vs Govt of NCTbf Delhi and Ors.

Sir/Madam,

In continuation t$this office letters dated 14.02.2024,19.03.2024 and virtual meetingchaired
by Addl. CEO, DJB with:a|l concerned DMs on 05.03.2024 In this regard, while compiling the data,
certain dfscrepancies^and inconsistencies have been observed with respect to earlier reports
submitted by the DPCC to the Hon'ble NGT. The discrepances pertaining to respective District
Magistrates haveieen highlighted In the enclosed compiled draft report. Concerned DMs
again requested to go through the compiled draft report and make efforts to reconcile the
discrepancies and provide the updated correct data.

As the date of submission of the report has already elapsed, it requested to provide your
updated reconciled report in the format prescribed by 5.04.2024. If no response/ updated data Is
received by 05.04.2024, this office will submit the available data to the Hon'ble NGT.

Enel.1. Draft updated compiled Report.

*•:

are once

Sd /
(GaJenderTomar)

CE(GW)/Nodal Officer
Copy to:

1. Addl. CEO for kind information.
2. Member (Secretary, DPCC- Is humbly requested to direct the concerned office to update the status

of EDC in the attached format under Intimation to this office.

/**

3.CE N(Water)/CE(West)/CE(East)(Central)(North)(West) (South) It Is requested to coordinate with the
:

concerned District Magistrates and submit the updated report

4̂ C(M)-8/Sub Nodal officer- to pursue.

(GpJemttffTomar)
CE(GW)/Nodal Officer

<•?. •
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DELHI JAL BOARD:GOVT. OF NCT OF DELHI
OFFICE OF CHIEF ENGINEER (GW)

ROOM No. 412, VARUNALAYA PHASE-1, KAROLBAGH,
NEW DELHI-110005.

Email:-djb.cegwdjb@gmall.com
Stop Corona: wear mask,maintain social distance & washing of

hands

.

T$!

egg.
/

No. DJB/CE(GW)/2024/ 7Zy^T Dated: •19.03.2024

To,
The District Magistrate (North)
G. T. Kamal Road, Alipur,
Delhi-110036;

Sub:- Sealing of Illegal Borewells, reconciliation and up- datlon of Data.

Ref. No.: - NGT (Principal Bench) (MA No. 24/2023 in OA No. 33/2022) In the matter of Ganesh Prasad Vs

. Govt of NCT of Delhi and Ors.
Sir,

In continuation to this office letter dated 14.02.2024, the desired Information is still awaited. In this
regard Addl. CEO, DJB had also taken online meeting on dated 05.03.2024 to expedite the issue. The till
date updated report is attached herewith.

In' the last hearing d2tedfj5.02.2024, Hon'ble Court has ordered that "All the District Magistrates

are expected tocooperatewith the DJB and submit the requisite Information to the DJB within two weeks.
It is clarified that If any District Magistrate falls to respond to the request of the DJB to furnish the

requisite information then the Tribunal may be required to pass an orderfor personal appearance of the

said District Magistrate"

In view of above, you are once again requested to intervene and direct the concerned offices for

convening meetingof the joint team with DJB Executive Engineer immediately and to reconcile the data of

identified and seafed/dosed illegal borewells/ EDC and to expedite sealing of remaining illegal borewells. It

is important to diligently reconcile the data for onward submission of accurate figure/ data to Hon'ble

NGT In the prescribed format.

\

Enclosed:-1Letter dated 14.02.2024
(GajenderTomar)

CE(GW)/Nodal Officer

Copy to: -

1Addl. CEO for kind information please.

^Member Secretary DPCC- Is hurhbly requested to direct concern office to update the status of EDC In the
attach format by 24.03.2024 under intimation to this office.
3 CEN(Water):
4 CE(East)/(Central/North)/West/South: It Is requested to coordinate with the concerned District
Magistrates and submit the updated report before 24.03.2024.

^SElMj-S/Sub Nodal officer- to pursue and submit consolidated details by 24.03.2024 pi.
5 Office copy

• <

al Officer

'

<R)f.-.Vy

“s'«~
Jt. ••
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DELHI JAL BOARD:GOVT. OF NCT OF DELHI
OFFICE OF CHIEF ENGINEER (GW)

ROOM No. 412, VARUNALAYA PHASE-1, KAROLBAGH,
NEW DELHI-110005.

Email: -djb.cegwdjb@gmall.com
Stop Corona:wear mask,maintain social distance & washing of

hands

7i^Aaflg
^IWIOIHV

No. DJB/CE(GW)/2024/ Tf./^ Dated:- 19.03.2024
To,

The District Magistrate (New Delhi District)
Jam Nagar House, Shahjahan Road,
Delhi-110011

J

Sub:•Sealing of Illegal Borewells, reconciliation and up- datlon of Data.

Ref. No.:- NGT (Principal Bench) (MA No. 24/2023 In OA No. 33/2022) in the matter of Ganesh Prasad Vs
Govt of NCT of Delhi and Ors.

Sir,

In continuation to this office letter dated 14.02.2024, the desired information Is still awaited. In this
regard Addl. CEO, DJB had also taken online meeting on dated 05.03.2024 to expedite the issue. The till
date updated report is attached herewith.

in the last hearingdated. QS.02.2024, Hon'ble Court has ordered that "All the District Magistrates
are expected to cooperate with the DJB and submit the requisite information to the DJB within two weeks.
It is clarified that If any District Magistrate falls to respond to the request of the DJB to furnish the
requisite information then the Tribunal may be required to pass an orderfor personal appearance of the
said District Magistrate"

In view of above, you are once again requested to intervene and direct the concerned offices for
conveningmeetingCof the joint team with DJB Executive Engineer immediately and to reconcile the data of
identified and

’sealed/closed illegal borewells/ EDC and to expedite sealing of remaining illegal borewells.It
is important to diligently reconcile the data for onward submission of accurate figure/ data to Hon'ble
NGT in the prescribed format.

V

•v

Enclosed: -1Letter dated 14.02.2024
(GaJenderTomar)

CE(GW)/Nodal Officer
Copy to:-

1Addl. CEO for kind information please.
^ ^Member Secretary DPCC- Is humbly requested to direct concern office to update the status of EDC in the

attach format by 24.03.2024 under Intimation to this office.
3 CEN(Water):
4 CE(East)/(Central/North)/West/South: It Is requested to coordinate with the concerned District
Magistrates and submit the updated report before 24.03.2024.

'. ŜEfM)-8/Sub Nodal officer- to pursue and submit consolidated details by 24.03.2024 pi.
5 Office copy.

odal Officer

1 i y i i -.'V v* p.-v

c?. •U
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DELHI JAL BOARD:GOVT. OF NCT OF DELHI
OFFICE OF CHIEF ENGINEER (GW)

ROOM No. 412, VARUNALAYA PHASE-1, KAROLBAGH,
NEW DELHI-110005.

Email: -dJb.cegwdJb(§>gmall.com
Stop Corona: wear mask,maintain social distance & washing of

hands

555̂

No. DJB/CE(GW)/2024/ Dated:- 19.03.2024
To,

• The District Magistrate (East)
L.M Bandh, Shastrl Nagar,
Delhi-110031>

Sub:- Sealing of Illegal Borewells, reconciliation and up- datlon of Data.

Ref. No.: - NGT (Principal Bench) (MA No. 24/2023 in OA No. 33/2022) In the matter of Ganesh Prasad Vs
Govt of NCT of Delhi and Ors.

Sir,

In continuation to this office letter dated 14.02.2024, the desired information Is still awaited. In this
regard Addl. CEO, DJB had also taken online meeting on dated 05.03.2024 to expedite the issue. The till
date updated report is attached herewith.

' . '

In the last hearing dated 05.02.2024, Hon'ble Court has ordered that "All the District Magistrates
are expected to cooperate with the DJB and submit the requisite Information to the DJB within two weeks.
It is clarified that if any District Magistrate fails to respond to the request of the DJB to furnish the
requisite information then the Tribunal may be required to pass an order for personal appearance of the
said District Magistrate"

In view of above, you are once again requested to intervene and direct the concerned offices for
conveningmeeting of the joint team with DJB Executive Engineer Immediately and to reconcile the data of
identified and sealed/closed Illegal borewells/ EDC and to expedite sealing of remaining illegal borewells.It
is important to diligently reconcile the data for onward submission of accurate figure/ data to Hon'ble
NGT in the prescribed format.

Enclosed:-1Letter dated 14.02.2024

-\

•w
(Gajender Tomar)

CE(GW)/Nodal Officer
Copy to:-
1Addl. CEO for kind, information please.

u^Member Secretary DPCC- is humbly requested to direct concern office to update the status of EDC in the
attach format by 24.03.2024 under intimation to this office.
3 CEN(Water):
4 CE(East)/(Central/North)/West/South: It Is requested to coordinate with the concerned District
Magistrates and submit the updated report before 24.03.2024.

^4>£tM)-8/Sub Nodal officer- to pursue and submit consolidated details by 24.03.2024 pi.
5 Office copy

CE(GWjIXodal Officer

.
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DELHI JAL BOARD: GOVT. OF NCT OF DELHI
OFFICE OF CHIEF ENGINEER (GW)

ROOM No. 412, VARUNALAYA PHASE-1, KAROLBAGH,
NEW DELHI-110005.

Email: -djb.cegwdjb@gmall.com
Stop Corona: wear mask, maintain social distance & washing of

hands*2^
No. DJB/CE(GW)/2024/ . Dated: - 19.03.2024
To,

The District Magistrate (South-East)
Old Gargl College Building,
Amar Colony, Lajpat Nagar
Delhi-110024

)

Sub:- Sealing of Illegal Borewells, reconciliation and up- dation of Data.
Ref. No.:- NGT (Principal Bench) (MA No. 24/2023 In OA No. 33/2022) In the matter of Ganesh Prasad Vs

Govt of NCT of Delhi and Ors. '

Sir,

In continuation to this office letter dated 14.02.2024, the desired information is still awaited. In this
regard Addl. CEO, DJB had also taken online meeting on dated 05.03.2024 to expedite the issue. The till
date updated report is attached herewith.

in the last hearing dated 05.02.2024, Hon'ble Court has ordered that " '.’I the District Magistrates
are expected to cooperate with the DJB and submit the requisite Information tc the DJB within twoweeks.
I* Is clarified that if any District Magistrate falls to respond to the request of the DJB to furnish the
requisite information then the Tribunal may be required to pass an orderfor personal appearance of the

said District Magistrate"

In view of above, you are once again requested to intervene and direct the concerned offices for
convening meeting of the joint team with DJB Executive Engineer immediately and to reconcile the data of

identified and sealed/closed illegal borewells/ EDC and to expedite sealing of remaining Illegal borewells. It

is important to diligently reconcile the data for onward submission of accurate figure/ data to Hon'ble

NGT In the prescribed format.

Enclosed:-1Letter dated 14.02.2024
(Gajender Tomar)

CE(GW)/Nodal Officer
Copy to: -

1Addl. CEO for kind information please.

^2 Member Secretary DPCC- is humbly requested to direct concern office to update the status of EDC in the
attach format by 24.03.2024 under Intimation to this office.
3 CEN(Water): ^
4 CE(East)/(Central/North)/yVesVSouth: It Is requested to coordinate with the concerned District
Magistrates and submit the updated report before 24.03.2024.
4 SE(M)-8/Sub Nodal officer- to pursue and submit consolidated details by 24.03.2024 pi.

Vv
5 Office copy

odal Officer
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DELHI JAL BOARD:GOVT. OF NCT OF DELHI
OFFICE OF CHIEF ENGINEER (GW)

ROOM No. 412, VARUNALAYA PHASE-1, KAROLBAGH,
NEW DELHI-110005.

Email: -djb.cegwdjb@gmall.com
Stop Corona:wear mask,maintain social distance & washing of

hands
No. DJB/CE(GW)/2024/ Dated:•19.03.2024
To,

The District Magistrate (South-West)
Old Terminal tax Building, Kapaskhera
New Delhi-110037

>

Sub:•Sealing of Illegal Borewells, reconciliation and up- datlon of Data.

Ref. No.:- NGT. (Principal Bench) (MA No. 24/2023 In OA No. 33/2022) In the matter of Ganesh Prasad Vs
Govt of NCT of Delhi and Ors..

Sir,

In continuation to this office letter dated 14.02.2024,the desired Information Is still awaited. In this
regard Addl. CEO, DJB had also taken online meeting on dated 05.03.2024 to expedite the Issue. The till
date updated report is attached herewith.

In the last hearingdated Q5.02.2024, Hon'ble Court has ordered that 'All the District Magistrates
are expected to cooperate withtfte DJB and submit the requisite Information to the DJB within two weeks.
It is clarified that If any District Magistrate falls to respond to the request of the DJB to furnish the
requisite Information then the Tribunal may be required to pass an orderfor personal appearance of the
said District Magistrate" -

In view of above, you are once again requested to intervene and direct the concerned offices for
convening meeting'of the joint team with DJB Executive Engineer immediately and to reconcile the data of
identified and sealed/dosed illegal borewells/ EDC. and to expedite sealing of remaining illegal borewells. It
is important to diligently reconcile the data for onward submission of accurate figure/ data to Hon'ble
NGT in the prescribed format.

Enclosed:- 1Letter dated 14.02.2024
(GajenderTomar)

CE(GW)/Nodal Officer
Copy to:-
1Addl. CEO for kind information please.

vX2TMember Secretary DPCC - is humbly requested to direct concern office to update the status of EDC in the
attach format by 24.03.2024 under Intimation to this office.
3 CEN(Water):
4 CE(East)/(Central/North)/West/South: It Is requested to coordinate with the concerned District
Magistrates and submit the updated report before 24.03.2024.

> M)-8/Sub Nodal officer- to pursue and submit consolidated details by 24.03.2024 pi.
5 Office copy. v /

il OfficerCE(G!

tta-y
Date.

L
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DELHI JAL BOARD: GOVT. OF NCT OF DELHI
OFFICE OF CHIEF ENGINEER (GW)

ROOM No. 412, VARUNALAYA PHASE-1, KAROLBAGH,
NEW DELHI-110005.

Email: -djb.cegwdjb@gmall.com
Stop Corona:wear mask, maintain social distance & washing of

hands

SS

/>
DJB/CE(GWJ/2024/No. Dated:- 19.03.2024

To
' The District Magistrate (Shahdara)

Office complex Nand Nagarl,
Delhi-110095

>

Sub:•Sealing of Illegal Borewells, reconciliation and up- datlon of Data.
Ref. No.: - NGT (Principal Bench). (MA No. 24/2023 In OA No. 33/2022) In the matter of Ganesh Prasad Vs

Govt of NCT of Delhi and Ors.
Sir,

In continuation to this office letter dated 14.02.2024,the desired information is still awaited. In this
regard Addl. CEO, DJB had also taken online meeting on dated 05.03.2024 to expedite the Issue. The till
date updated report Is attached herewith.

‘ .. .
In the last hearing-dat&l 05.02.2024, Hon'ble Court has ordered that "All the District Magistrates

are expected to cooperate with the DJB and submit the requisite Information to the DJB within two weeks.
It Is clarified that If any District Magistrate falls to respond to the request of the DJB to furnish the
requisite Information then the Tribunal may be required to pass an orderfor personal appearance of the
said District Magistrate"

In view of above, you are once again requested to intervene and direct the concerned offices for
conveningmeeting,of the Joint team with DJB Executive Engineer Immediately and to reconcile the data of
identified and seated/closed illegal borewells/ EDC and to expedite sealing of remaining illegal borewells. It
is important to diligently reconcile the data for onward submission of accurate figure/ data to Hon'ble
NGT In the prescribed format.

<* lEndowed:-1Letter dated 14.02.2024
(GaJenderTomar)

CE(GW)/Nodal Officer
Copy to: -
1Addl. CEO for kindinformation please.

^̂ Z'Member Secretary.DPCC- Is humbly requested to direct concern office to update the status of EDC In the
attach format by 24.03.2024 under Intimation to this office.
3 CEN(Water): ,

4 CE(East)/(Central/North)/West/South: It Is requested to coordinate with the concerned District
Magistrates and submit the updated report before 24.03.2024.

^S£frvi)-8/Sub Nodal officer- to pursue and submit consolidated details by 24.03.2024 pi.
5 Office copy A

- •:>

CE(Gwj/Nott* Officer

r
'. 14?

, ;
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^ r DELHI JAL BOARD:GOVT.OF NCT OF DELHI
OFFICE OF CHIEF ENGINEER (GW)

ROOM No. 412, VARUNALAYA PHASE-1, KAROLBAGH,
NEW DELHI-110005.

Email: -djb.eegwdjb@gmall.com
Stop Corona:wear mask,maintain social distance & washing of

hands/
No. DJB/CE(GW)/2024/ ^3S/
The District Magistrate (North-West)
D.C Office complex, Kanjhawala
New Delhi-110081

Dated:- 19.03.2024

Sub:- Sealing of Illegal Borewells, reconciliation and up- datlon of Data.
Ref. No.: - NGT (Principal Bench) (MA No. 24/2023 In OA No. 33/2022) In the matter of Ganesh Prasad Vs

Govt of NCT of Delhi and Ors.
Sir,

In continuation to this office letter dated 14.02.2024,the desired information is still awaited. In this
regard Addl. CEO, DJB had also taken online meeting on dated 05.03.2024 to expedite the issue. The till

date updated report is attached herewith.

In the last hearing dated Q5.02.2024, Hon'ble Court has ordered that "All the District Magistrates

are expected to cooperatewith the DJB and submit the requisite Information to the DJB within two weeks.
It Is clarified that If any District Magistrate falls to respond to the request of the DJB to fumjsh the

requisite information then the Tribunal may be required to pass an orderfor personal appearance of the

said District Magistrate"

In view of above, you are once again requested to intervene and direct the concerned offices for

convening meetfn&bf the Joint team with DJB Executive Engineer immediately and to reconcile the data of

identified and sealed/closed illegal borewells/ EDC and to expedite sealing of remaining Illegal borewells. It

is important to diligently reconcile the data for onward submission of accurate figure/ data to Hon'ble

NGT In the prescribed format.
V:

Enclosed:.- 1Letter dated 14.02.2024
(Gajendertomar)

CE(GW)/NodaI Officer

Copy to:-

1Addl. CEO for kind information please.

^2 Member Secretary DPCC - Is humbly requested to direct concern office to update the status of EDC In the

attach format by 24.03.2024 under Intimation to this office.
3 CEN(Water):
4 CE(East)/(Centraf/North)/West/South: It Is requested to coordinate with the concerned District

Magistrates and submit the updated report before 24.03.2024.

^SE(M)-8/Sub Nodal officer- to pursue and submit consolidated details by 24.03.2024 pi.
' . 5 Office copy \ /

idal OfficerCE(G!

:

: *

/ ;
*•
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/ DELHI JAL BOARD: GOVT.OF NCT OF DELHI
OFFICE OF CHIEF ENGINEER (GW)

ROOM No. 412, VARUNALAYA PHASE-1, KAROLBAGH,
NEW DELHI-110005.

Email: -djb.cegwdjb@gmall.com
Stop Corona: wear mask, maintain social distance & washing of

/ hands

W
No. DJB/CE(GW)/2024/ / Dated:- 19.03.2024
To,

' The District Magistrate (South-East)
Old Gargl College Building,
Amar Colony, Lajpat Nagar
Delhi-110024

Sub:- Sealing of Illegal Borewells, reconciliation and up- datlon of Data.
Ref. No.:- NGT (Principal Bench) (MA No, 24/2023 In OA No. 33/2022) in the matter of Ganesh Prasad Vs

Govt of NCT of Delhi and Ors.
Sir,

In continuation to this office letter dated 14.02.2024, the desired information is still awaited. In this
regard Addl. CEO, DJB ha^also taken online meeting on dated 05.03.2024 to expedite the Issue. The till
date updated report is attached herewith.

In the last hearing datad 05.02.2024, Hon'ble Court has ordered that "All the District Magistrates
are expected tocooperate with the DJB and submit the requisite Information to the DJB within two weeks.
It Is clarified that IfanyJDIstrict Magistrate falls to respond to the request of the DJB to furnish the
requisite Information then the Tribunal may be required to pass an orderfor personal appearance of the
said District Magistrate"

In viey/of above, you are once again requested to intervene and direct the concerned offices for
convening meeting of the joint team with DJB Executive Engineer immediately and to reconcile the data of
identified and sealed/closed illegal borewells/ EDC and to expedite sealing of remaining Illegal borewells. It
is important to diligently reconcile the data for onward submission of accurate figure/ data to Hon'ble
NGT In the prescribed format.

Enclosed:- 1Letter dated 14.02.2024

: •

(Gajender Tomar)
CE(GW)/Nodal Officer

Copy to:-

1Addl. CEO for kind Information please.
Member Secretary DPCC- is humbly requested to direct concern office to update the status of EDC In the

attach format by 24.03.2024 under Intimation to this office.
3 CEN(Water):
4 CE(East)/(Central/North)/West/South: It Is requested to coordinate with the concerned District

Magistrates and submit the updated report before 24.03.2024.
4̂'5i(M)-8/Sub Nodal officer- to pursue and submit consolidated details by 24.03.2024 pi.
5 Office copy \ /y

\

CE(GWj/Nodal Officer

:

/<•

•i?.
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DELHI JAL BOARD:GOVT.OF NCT OF DELHI
OFFICE OF CHIEF ENGINEER (GW)

ROOM No. 412, VARUNALAYA PHASE-1, KAROLBAGH,
NEW DELHI-110005.

Email: -djb.cegwdjb@gmall.com
Stop Corona: wear mask, maintain social distance & washing of

hands

S2Sm
. DJB/CE(GW)/2024/ ,

The District Magistrate (West)
Plot No. 3,Shlvaji Park,Raja Garden
New Delhi-110095

No Dated:- 19.03.2024

J

Sub:- Sealing of Illegal Borewells, reconciliation and up- datlon of Data.

Ref.No.:- NGT (Principal Bench) (MA No. 24/2023 In OA No. 33/2022) In the matter of Ganesh Prasad Vs

Govt of NCT of Delhi and Ors.
Sir,

Incontinuation to this office letter dated 14.02.2024,the desired information is still awaited.In this

regard Addl. CEO, DJB had also taken online meeting on dated 05.03.2024 to expedite the Issue.The till

date updated report is attached herewith.
In the last hearingdate<f'p5.02.2024,Hon'ble Court has ordered that "All the District Magistrates

are expected to cooperatewiththe DJB andsubmit the requisiteInformation to the DJB within twoweeks.
It Is clarified that if any District Magistrate falls to respond to the request of the DJB to furnish the

requisite information then the Tribunal may be required to pass an order for personal appearance of the

said District Magistrate"

In view of above,you are once again requested to intervene and direct the concerned offices for

convenIng:meetinjEj of the joint team with DJB Executive Engineer immediately and to reconcile the data of

identified.and sealed/closed illegal borewells/ EDC and to expedite sealing of remaining illegal borewells.It
is important to diligently reconcile the data for onward submission of accurate figure/ data to Hon'ble

NGT in the prescribed format.
Enclosed:-1Letter dated 14.02.2024

•2;

• .
"
• v* ?

<4 /
(GajenderTomar)

CE(GW)/Nodal Officer
r

Copy to:-
l'Addl. CEO for kind information please,
yfaember Secretary DPCC - is hiimbly requested to direct concern office to update the status of EDCIn the.

attach format by 24.03.2024 under Intimation to this office.
3 CEN(Water):
4 CE(East)/(Central/North)/West/South: It Is requested to - coordinate with the concerned District

Magistrates and submit the updated report before 24.03.2024.

^<5E(M)-8/Sub Nodal officer - to pursue and submit consolidated details by 24.03.2024 pi.
5 Office copy

v’

% •
•

CE(GW)/I Officer

SE (Zone)-8
. D*'hiJal Board
piary u. — , -v

a ;
'<A :
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DELHI JAL BOARD: GOVT. OF NCT OF DELHI
OFFICE OF CHIEF ENGINEER (GW)

ROOM No.412, VARUNALAYA PHASE-1,KAROLBAGH,
NEW DELHI-110005.

Email: -dJb.cegwdJb<§>gmall.com
Stop Corona: wear mask,maintain social distance & washing of

/ hands
No. DJB/CE(GW)/2024/^S/
The District Magistrate (Central)
14, DaryaganJ,
New Delhi-110002

Dated:- 19.03.2024

)

Sub:- Sealing of Illegal Borewells, reconciliation and up- datlon of Data.
Ref. No.: - NGT (Principal Bench) (MA No. 24/2023 In OA No. 33/2022) in the matter of Ganesh Prasad Vs

Govt of NCT of Delhi ahd Ors.v
Sir,

In continuation to this office letter dated 14.02.2024,the desired information Is still awaited. In this
. regard Addl. CEO, DJB had also taken online meeting on dated 05.03.2024 to expedite the issue. The till
date updated report Is attached herewith.

. %
In the last hearing dat£‘d 05.02.2024, Hon'ble Court has ordered that “All the District Magistrates

are expected to cooperate wfth the DJB and submit the requisite Information to the DJB within two weeks.
• It Is clarified that If any District Magistrate falls to respond to the request of the DJB to furnish the

requisite Information theri the Tribunal may be required to pass an order for personal appearance of the
said District Magistrate"

>:

In view jdf above, you are once again requested to intervene and direct the concerned offices for
nfng mieeting of the joint team with DJB Executive Engineer immediately and to reconcile the data of

identified and sealed/closed illegal borewells/ EDC andto expedite sealing of remaining Illegal borewells. It
Is important to diligently reconcile the data for onward submission of accurate figure/ data to Hon'ble
NGTin theprescribed format.

conve

ViiEnclosed:- 1Letter dated 14.02.2024
(Gajender Tomar)

CE(GW)/Nodal Officer
Copy to: -

1Addl. CEO for kindInformation please.
Member Secretary DPCC - is humbly requested to direct concern office to update the status of EDC In the

attach format by 24.03.2024 under intimation to this office.
3 CEN(Water):
4 CE(East)/(Central/North)/West/South: It Is requested to coordinate with the concerned District

Magistrates and submit the updated report before 24.03.2024.
ywL( M )-Z/Sub Nodal officer- to pursue and submit consolidated details by 24.03.2024 pi.

5 Office copy

* •

al Officer

. X :>* } %!Wi:.«,5i doary
; :*ry He...-j£Ss_

ate

*•

0 ;

-A :
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DELHI JAL BOARD:GOVT. OF NCT OF DELHI
OFFICE OF CHIEF ENGINEER (GW)

ROOM No. 412, VARUNALAYA PHASE-1, KAROLBAGH,
NEW DELHI-110005.

Email:-djb.cegwdjb@gmall.com
Stop Corona: wear mask, maintain social distance & washing of

/ hands
^wShotsf*

No. DJB/CE(GW)/2024/ Dated:- 19.03.2024
To,

The District Magistrate (South)
M B Road Saket,
Delhi-110068

>
>

Sub:- Sealing of Illegal Borewells, reconciliation and up- dation of Data.
Ref. No.: - NGT (Principal Bench) (MA No. 24/2023 In OA No. 33/2022) In the matter of Ganesh Prasad Vs

Govt of NCT of Delhi and Ors.
Sir,

In continuation to this office letter dated 14.02.2024, the desired information is still awaited. In this
regard Addl. CEO, DJB had also taken online meeting on dated 05.03.2024 to expedite the issue. The till
date updated report is attached herewith.

X'.

In the last hearing dated 05.02.2024, Hon'ble Court has ordered that "All the District Magistrates
are expected to cooperate with the DJB and submit the requisite Information to the DJB within two weeks.
It Is clarified that If any District Magistrate falls to respond to the request of the DJB to furnish the
requisite Information theh the Tribunal may be required to pass an orderfor personal appearance of the
said District Magistrate"

In viewiof above, you are once again requested to Intervene and direct the concerned offices to
reconcile.thejdata;,EDC It Is important to diligently reconcile the data for onward submission of accurate
figure/ data to Hon'ble NGT In the prescribed format.

Enclosed: - 1Letter dated 14.02.2024
(Gajender Tomar)

CE(GW)/Nodal Officer
Copy to:-

1Addl. CEO for kind information please.
Member Secretary DPCC - is humbly requested to direct concern office to update the status of EDC in the

attach format by 24.03.2024 under Intimation to this office.
3 CEN(Water):
4 CE(East)/(Central/North)/West/South: It Is requested to coordinate with the concerned District
Magistrates and submit the updated report before 24.03.2024.

Nodal officer- to pursue and submit consolidated details by 24.03.2024 pi.
5 Office copy

*

;

\
lal OfficerCE(GW]

SE (Zone)-8
Delhi Jal Board

Diary No
Date.—

, :

I-
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a

Delhi Jal Board

DELHI JAL BOARD: GOVT. OF NOT OF DELHI
OFFICE OF THE SUPERINTENDING ENGINEER (M)8

NEAR TWIN TANKS: OUTER RING ROAD
PASCHIM VIHAR: NEW DELHI

email : acem8.dlb@amall.com: Ph. 20850446

/ :

NO. DJB/S.E(M)8/2024/ Dated: 04.03.2024

To

The District Magistrate (West),
Govt, of NCT of Delhi,
Raja Garden,
New Delhi- 110027

Subject: Sealing of Illegal Borewells, reconciliation and up-datlon of Data.
Ref No:-1. NGT (Principal Bench) (MA No. 24/2023 in OA no. 33 /2022) in the

matter of Ganesh Prasad Vs Govt of NCT of Delhi and Ors.
2.DJB/SE(M)-8/2024/ 152-155 dated 20.02.2024 .

R/Madam,

Please refer to the report provided by SDM(Headquarter) vide letter
No.F.1(26)/DDC/DM(W)/2013-14/Vol-lll/216-218 dated 23.02.24 vide which sub-division wise data
has been provided but it is not covering all the seven points asked by the Hon’ble NGT. The
submitted report is covering only 03 points.

In this regard, it is informed that the Hon’ble NGT has desired the data about illegal
borewells sealings on specific points, format of the same was already provided vide Annexure A in
the letter of the undersigned dated 20.02.2024.

Therefore, it is again requested to provide the duly signed data in the prescribed format
only (i.e. Annexure A) by 5th March, 2024, so that the same can be filed to the Hon’ble NGT. It is
reminded that the time granted by the Hon’ble NGT to file the reply has already elapsed.

Enel. 1. Annexure A.
2. Order of Hon’ble NGT dated.05.02.2024 along with status

report filed by DJB on the basis of Information provided by DMs.

(DALBIR SINGH)
SUPERINTENDING ENGINEER (M)-8
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DELHI JAL BOARD:GOVT. OF NCT OF DELHI
OFFICE OF CHIEF ENGINEER (GW)

ROOM No. 113, VARUNALAYA PHASE-II, KAROLBAGH,
NEW DELHI-11000S.

Email: -djb.cegwdjb@gmall.com
Stop Corona: wear mask, maintain social distance & washing of

hands

7̂

lrV-
'-"“Mihoisav

/
No. DJB/CE(GW)/2024/ £/ Dated:- 14.02.2024
To,

The District Magistrate (South-West)
Old Terminal tax Building,
Kapashera
New Delhi-110037

Sub:- Sealing of Illegal Borewells, reconciliation and up- datfon of Data.

Ref. No.:- NGT (Principal Bench) (MA No. 24/2023 In OA No. 33/2022) in the matter of Ganesh Prasad Vs
Govt of NCT of Delhi and Ors.

R/Madam,

Please find enclosed herewith order of Hon'ble NGT in the case No. MA No. 24/2023 in original
application No. 33/2022 held on 05.02.2024, regarding furnishing the requisite details in respect of illegal
borewells for your kind perusal and to update and submit the requisite information regarding sealing of
remaining borewells and EDC details as per format attached as annexure (A) by 19.02.2024. This is as per
Hon'ble NGT order dated 05.02.2024 (Copy of NGT order is attached herewith).

A joint team of Executive Engineer, DJB and SDMs have been already constituted vide letter no.
DJB/Addl. CEO/NGT/2024/3111 dated 24.01.2024 issued by Addl. CEO, DJB (Copy enclosed herewith for
reference) wherein it was also requested to monitor the functioning of joint team and submit monthly
status in the above matter. It is also requested to convene a meeting of the joint teams at the earliest for
expediting the sealing of illegal borewells and to reconcile the data in respect of numbers of illegal borewells
identified, numbers of illegal borewell which have been sealed/ closed and numbers which are yet to be
sealed/ closed as anomalies were noticed in the data.

In view of above, you are humbly requested to intervene and direct the concerned SDMs for
convening meeting of the joint team with DJB Executive Engineer immediately and to reconcile the data of
identified and sealed/closed illegal borewells/ EDC and to expedite sealing of remaining illegal borewells. It
Is important to diligently reconcile the data for onward submission of accurate figure/ data to Hon'ble
NGT in the prescribed format.
Enclosed: - 1Hon'ble NGT order

2 Annexure(A)
3 Letter of Addl. CEO

(GaJenderTomar)
CE(GW)/Nodal Officer

Copy to: -

1Addl. CEO for kind information please.
2 CEN(Water): do
3 CE(East)/(Central/North)/West/South: It Is requested to coordinate with the concerned District
Magistrates and submit the updated report before 19.02.2024.

-̂4-S1:(M)-8/Sub Nodal officer- to pursue and submit consolidated details by 19.02.2024 ply
5 Office copy

oriHfjAt BOARD "" CE(GW)/Ndtfpl Officer

.S*T4 •

L
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DELHI JAL BOARD:GOVT. OF NCT OF DELHI
OFFICE OF CHIEF ENGINEER (GW)

ROOM No. 113, VARUNALAYA PHASE-II, KAROLBAGH,
NEW DELHI-110005.

Email: -djb.cegwdjb@gmall.com
Stop Corona: wear mask, maintain social distance & washing of

hands

2̂ ,

JSF
No. DJB/CE(GW)/2024/ / Dated: - 14.02.2024
To,

The District Magistrate (North)
G.T. Karnal Road, Allpur,
New Delhi-110036

Sub:- Sealing of Illegal Borewells, reconciliation and up- datlon of Data.

Ref. No.: - NGT (Principal Bench) (MA No. 24/2023 in OA No. 33/2022) In the matter of Ganesh Prasad Vs
Govt of NCT of Delhi and Ors.

R/Madam,

Please find enclosed herewith order of Hon'ble NGT in the case No. MA No. 24/2023 in original
application No. 33/2022 held on 05.02.2024, regarding furnishing the requisite details in respect of illegal
borewells for your kind perusal and to update and submit the requisite Information regarding sealing of
remaining borewells and EDC details as per format attached as annexure (A) by 19.02.2024. This is as per
Hon'ble NGT order dated 05.02.2024 (Copy of NGT order is attached herewith).

A joint team of Executive Engineer, DJB and SDMs have been already constituted vide letter no.
DJB/Addl. CEO/NGT/2024/3111 dated 24.01.2024 issued by Addl. CEO, DJB (Copy enclosed herewith for
reference) wherein it was also requested to monitor the functioning of joint team and submit monthly
status in the above matter. It is also requested to convene a meeting of the joint teams at the earliest for
expediting the sealingof illegal borewells and to reconcile the data in respect of numbers of illegalborewells
identified, numbers of illegal borewell which have been sealed/ closed and numbers which are yet to be
sealed/ closed as anomalies were noticed in the data.

In view of above, you are humbly requested to intervene and direct the concerned SDMs for
convening meeting of the joint team with DJB Executive Engineer immediately and to reconcile the data of
identified and sealed/closed illegal borewells/ EDC and to expedite sealing of remaining illegal borewells. It
is important to diligently reconcile the data for onward submission of accurate figure/ data to Hon'ble
NGT In the prescribed format.

Enclosed: - 1Hon'ble NGT order
2 Annexure(A)
3 Letter of Addl. CEO

(Gajender Tomar)
CE(GW)/Nodal Officer

Copy to:-

1 Addl. CEO for kind information please.
2 CEN(Water): do

*

. .

3 CE(East)/(Central/North)/West/South: It Is requested to coordinate with the concerned District

Magistrates and submit the updated report before 19.02.2024.
_̂ 4-SE(M)-8/Sub Nodal officer- to pursue and submit consolidated details by 19.02.2024 p .

5 Office copy

CE(GWj |̂lai OfficerrD£!IML JML HOARD

i I ) .»• V • . .... ....
|un»-„ Clbtes
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>> DELHI JAL BOARD: GOVT. OF NCT OF DELHI
OFFICE OF CHIEF ENGINEER (GW)

ROOM No. 113, VARUNALAYA PHASE-II, KAROLBAGH,
NEW DELHI-110005.

Email: •djb.cegwdjb@gmall.com
Stop Corona: wear mask, maintain social distance & washing of

handsA
No. DJB/CE(GW)/2024/ Dated: - 14.02.2024
To,

The District Magistrate (Shahdara)
Office Complex Nand Nagari,
New Delhi-110095

Sub:- Sealing of Illegal Borewells, reconciliation and up- datlon of Data.

Ref. No.:- NGT (Principal Bench) (MA No. 24/2023 In OA No. 33/2022) in the matter of Ganesh Prasad Vs
Govt of NCT of Delhi and Ors.

R/Madam,

Please find enclosed herewith order of Hon'ble NGT in the case No. MA No. 24/2023 in original
application No. 33/2022 held on 05.02.2024, regarding furnishing the requisite details in respect of illegal
borewells for your kind perusal and to update and submit the requisite information regarding sealing of
remaining borewells and EDC details as per format attached as annexure (A) by 19.02.2024.This is as per
Hon'ble NGT order dated 05.02.2024 (Copy of NGT order is attached herewith).

A joint team of Executive Engineer, DJB and SDMs have been already constituted vide letter no.
DJB/Addl. CEO/NGT/2024/3111 dated 24.01.2024 issued by Addl. CEO, DJB (Copy enclosed herewith for
reference) wherein it was also requested to monitor the functioning of joint team and submit monthly
status in the above matter. It is also requested to convene a meeting of the joint teams at the earliest for
expediting the sealing of illegal borewells and to reconcile the data in respect of numbers of illegal borewells
identified, numbers of illegal borewell which have been sealed/ closed and numbers which are yet to be
sealed/ closed as anomalies were noticed In the data.

In view of above, you are humbly requested to intervene and direct the concerned SDMs for
convening meeting of the joint team with DJB Executive Engineer immediately and to reconcile the data of
identified and sealed/closed illegal borewells/ EDC and to expedite sealing of remaining illegal borewells. It
is important to diligently reconcile the data for onward submission of accurate figure/ data to Hon'ble
NGT In the prescribed format.

Enclosed: - 1Hon'ble NGT order
2 Annexure(A) .
3 Letter of Addl. CEO * 1

(GaJenderTomar)
CE(GW)/Nodal Officer

Copy to:-

1Addl. CEO for kind Information please.
2 CEN(Water): do
3 CE(East)/(Central/North)/West/Soutf>: It Is requested to coordinate with the concerned District
Magistrates and submit the updated report before 19.02.2024._5̂ E(M)-8/Sub Nodal officer- to pursue and submit consolidated details by 19.02.2024 pi.
S Office copy

Hi dAt u.OAhb 1c .
• ~z. K

CE(GW)/J)UWal Officer

3<\1
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DELHI JAL BOARD: GOVT. OF NCT OF DELHI
OFFICE OF CHIEF ENGINEER (GW)

ROOM No. 113, VARUNALAYA PHASE-II, KAROLBAGH,
NEW DELHI-110005.

Email: -djb.cegwdjb@gmall.com
Stop Corona: wear mask, maintain social distance & washing of

hands

L J y%L
M̂uhoiMv

A
No. DJB/CE(GW)/2024/ 3H/ Dated: •14.02.2024
To,

The District Magistrate (East)
LM Bandh,Shastrl Nagar,
Delhi-110031

Sub:- Sealing of Illegal Borewells, reconciliation and up- datlon of Data.

Ref. No.: - NGT (Principal Bench) (MA No. 24/2023 in OA No. 33/2022) In the matter of Ganesh Prasad Vs
Govt of NCT of Delhi and Ors.

R/Madam,

Please find enclosed herewith order of Hon'bie NGT in the case No. MA No. 24/2023 in original
application No. 33/2022 held on 05.02.2024, regarding furnishing the requisite details in respect of illegal
borewells for your kind perusal and to update and submit the requisite information regarding sealing of
remaining borewells and EDC details as per format attached as annexure (A) by 19.02.2024.This is as per
Hon'bie NGT order dated 05.02.2024 (Copy of NGT order Is attached herewith).

A joint team of Executive Engineer, DJB and SDMs have been already constituted vide letter no.
DJB/Addl. CEO/NGT/2024/3111 dated 24.01.2024 issued by Addl. CEO, DJB (Copy enclosed herewith for
reference) wherein it was also requested to monitor the functioning of joint team and submit monthly
status in the above matter. It is also requested to convene a meeting of the joint teams at the earliest for
expediting the sealing of illegal borewells and to reconcile the data in respect of numbers of illegal borewells
identified, numbers of illegal borewell which have been sealed/ closed and numbers which are yet to be
sealed/ closed as anomalies were noticed in the data.

In view of above, you are humbly requested to intervene and direct the concerned SDMs for
convening meeting of the joint team with DJB Executive Engineer immediately and to reconcile the data of

identified and sealed/closed illegal borewells/ EDC and to expedite sealing of remaining illegal borewells. It

is important to diligently reconcile the data for onward submission of accurate figure/ data to Hon'bie

NGT in the prescribed format.

Enclosed: - 1Hon'bie NGT order
2 Annexure(A)
3 Letter of Addl. CEO

(Gajendef Tomar)
CE(GW)/Nodal Officer

Copy to: -

1Addl. CEO for kind information please.
2 CEN(Water): do L

.

3 CE(East)/(Central/North)/West/South: It Is requested to coordinate with the concerned District

Magistrates and submit the updated report before 19.02.2024.
v—4TE(M)-8/Sub Nodal officer- to pursue and submit consolidated details by 19.02.2024 pi.

5 Office copy

CE(GW)/No< leer

rO£VH» JAI bQARO
r '2J &I , -

A
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5^ DELHI JAL BOARD:GOVT.OF NCT OF PELHI
OFFICE OF CHIEF ENGINEER (GW)

ROOM No.113,VARUNALAYA PHASE-II,KAROLBAGH,
NEW DELHI-110005.

Email:-djb.cegwdJb(fi>gmall.com
Stop Corona:wear mask,maintain social distance & washingof

hands

w>

A4T

No.DJB/CE(GW)/2024/
Tft:,

:

The District Magistrate (North-West)
D.C.Office Complex,
Kanjhawala,
New Delhi-110081

Dated: - 14.02.2024

i ••

Sub:'- Sealing of Illegal Borewells,reconciliation and up- datlon of Data.
RefJRio'.:.- NGT (Principal Bench) (MA No. 24/2023 In OA No. 33/2022) In the matter of Ganesh Prasad Vs

Govt of NCT of Delhi and Ors.
R/Mad.am,

Please find enclosed herewith order of Hon'ble NGT In the case No. MA No. 24/2023 in original
application No. 33/2022 held on 05.02.2024, regarding furnishing the requisite details In respect of Illegal
borewells for your kind perusal and to update and submit the requisite Information regarding sealing of
remainingborewells and EDC details as per format attached as annexure (A) by 19.02.2024.This Is as per
Hon'ble NGT order dated 05.02.2024 (Copy of NGT order Is attached herewith).

.... A joint team of Executive Engineer, DJB and SDMs have been already constituted vide letter no.
DJB/Addl. CEO/NGT/2024/3llidated 24.01.2024 issued’-by Addl. CEO, DJB (Copy enclosed herewith for
reference) wherein it was also requested to monitor the!functioning of joint team and submit.monthly
status in the above matter. It is also requested to convene a meeting of the joint teams at the earliest for
expediting the sealing of illegal borewells andto reconcile the data in respect of numbers of illegal borewells
identified, numbers of Illegal borewell which have been sealed/ closed and numbers which are yet to be
sealed/ dosed as anomalies were noticed in the data.

In view of above, you are humbly requested to Intervene and direct the concerned SDMs for
convening meeting of the joint team with DJB Executive Engineer immediately and to reconcile the data of
identified and sealed/closed illegal borewells/ EDC and to expedite sealing of remaining illegal borewells.It
Is Important to diligently reconcile the data for onward submission of accurate figure/ data to Hon'ble
NGT in the prescribed format.
Enclosed: -1Hon'ble NGT order

2 Annexure(A)
3 Letter of Addl. CEO

(Gajenderiomar)
CE(GW)/Nodal Officer

Copy to:-
1Addl.CEO for kind Information please.
2 CEN(Water): do
3 CE(East)/(Central/North)/West/South: It Is requested to coordinate with the concerned District
Magistrates and submit the updated report before 19.02.2024.

v-'̂ ,
SE(M)-8/Sub Nodal officer-to pursue and submit consolidated details by 19.02.2024 pi.

frTFrr —5 Office copy

CE(GW)/Wcfllal Officer

4<#• • Vo
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DELHI JAL BOARD: GOVT. OF NCT OF DELHI
OFFICE OF CHIEF ENGINEER (GW)

ROOM No. 113, VARUNALAYA PHASE-II, KAROLBAGH,
NEW DELHI-110005.

Email: -dJb.cegwdjb(8>gmall.com
Stop Corona: w^ar mask, maintain social distance & washing of

hands

L J
*•> •!-..- i

No. DJB/CE(GW)/2024/ *3 ©5V Dated:- 14.02.2024
To,

The District Magistrate (New Delhi District)
Jam Nagar House, Shahjahan Road,
Delhi-110011

Sub:- Sealing of Illegal Borewells, reconciliation and up- datlon of Data.

Ref. No.:- NGT (Principal Bench) (MA No. 24/2023 in OA No. 33/2022) in the matter of Ganesh Prasad Vs
Govt of NCT of Delhi and Ors.

R/Madam,

Please find enclosed herewith order of Hon'ble NGT In the case No. MA No. 24/2023 in original
application No. 33/2022 held on 05.02.2024, regarding furnishing the requisite details in respect of illegal
borewells for your kind perusal and to update and submit the requisite Information regarding sealing of
remaining borewells and EDC details as per format attached as annexure (A) by 19.02.2024. This is as per
Hon'ble NGT order dated 05.02.2024 (Copy of NGT order is attached herewith).

A joint team of Executive Engineer, DJB and SDMs have been already constituted vide letter no.
DJB/Addl. CEO/NGT/2024/3111 dated 24.01.2024 issued by Addl. CEO, DJB (Copy enclosed herewith for
reference) wherein it was also requested to monitor the functioning of joint team and submit monthly
status in the above matter. It is also requested to convene a meeting of the joint teams at the earliest for
expediting the sealing of illegal borewells and to reconcile the data in respect of numbers of illegal borewells
identified, numbers of illegal borewell which have been sealed/ closed and numbers which are yet to be
sealed/ closed as anomalies were noticed in the data.

In view of above, you are humbly requested to intervene and direct the concerned SDMs for
convening meeting of the joint team with DJB Executive Engineer Immediately and to reconcile the data of
identified and sealed/closed illegal borewells/ EDC and to expedite sealing of remaining Illegal borewells. It

is important to diligently reconcile the data for onward submission of accurate figure/ data to Hon'ble

NGT in the prescribed format.

Enclosed: - 1Hon'ble NGT order
2 Annexure(A)
3 Letter of Addl. CEO

*6)
(Gajender Tomar)

CE(GW)/Nodal Officer
Copy to:-
1Addl. CEO for kind information please.
2 CEN(Water): do
3 C£(East)/(Central/North)/West/South: It Is requested to coordinate with the concerned District

Magistrates and submit the updated report before 19.02.2024,

*
_

^4’5E(M)-8/Sub Nodal officer- to pursue and submit consolidated details by 19.02.2024 pi.
5 Office copy

j LMLLHI JI* L bOWSST"

V 2. •*.
...4:0X...Z,

4
CE (GW )/pdSa\ Off\cer
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DELHI JAL BOARD:GOVT. OF NCT OF DELHI
OFFICE OF CHIEF ENGINEER (GW)

ROOM No.113, VARUNALAYA PHASE-II, KAROLBAGH,
NEW DELHi-noons.

Email: -djb.cegwdjb@gmall.com
Stop Corona: wear mask, maintain social distance & washing of

handsA
No. DJB/CE{GW)/2024/ Dated:- 14.02.2024

To,

The District Magistrate (Central)
14, Daryaganj,
New Delhi-110002

Sub:- Sealing of Illegal Borewells, reconciliation and up- datlon of Data.

Ref. No.:- NGT (Principal Bench) (MA No. 24/2023 in OA No. 33/2022) in the matter of Ganesh Prasad Vs
Govt of NCT of Delhi and Ors.

R/Madam,

Please find enclosed herewith order of Hon'ble NGT in the case No. MA No. 24/2023 in original
application No. 33/2022 held on 05.02.2024, regarding furnishing the requisite details in respect of illegal
borewells for your kind perusal and to update and submit the requisite information regarding sealing of
remaining borewells and EDC details as per format attached as annexure (A) by 19.02.2024. This is as per
Hon'ble NGT order dated 05.02.2024 (Copy of NGT order is attached herewith).

A joint team of Executive Engineer, DJB and SDMs have been already constituted vide letter no.
DJB/Addl. CEO/NGT/2024/3111 dated 24.01.2024 issued by Addl. CEO, DJB (Copy enclosed herewith for
reference) wherein it was also requested to monitor the functioning of joint team and submit monthly
status in the above matter. It is also requested to convene a meeting of the joint teams at the earliest for
expediting the.sealing of illegal borewells and to reconcile the data in respect of numbers of illegal borewells
identified, numbers of illegal borewell which have been sealed/ closed and numbers which are yet to be

sealed/ closed as anomalies were noticed in the data.

In view of above, you are humbly requested to intervene and direct the concerned SDMs for
convening meeting of the joint team with DJB Executive Engineer immediately and to reconcile the data of

identified and sealed/closed illegal borewells/ EDC and to expedite sealing of remaining illegal borewells. It

is Important to diligently reconcile the data for onward submission of accurate figure/ data to Hon'ble

NGT in the prescribed format.

Enclosed: - 1Hon'ble NGT order
2 Annexure(A)
3 Letter of Addl. CEO til .

(Gajender Tomar)
CE(GW)/Nodal Officer

I Copy to: -I
1Addl. CEO for kind information please.
2 CEN(Water): do
3 CE(East)/(Central/North)/West/South: It Is requested to coordinate with the concerned Distr

Magistrates and submit the updated report before 19.02.2024.

s_4-SE(M)-8/Sub Nodal officer- to pursue and submit consolidated details by 19.02.2024 pi.
5 Office copy

- 3&DtLKfj&'SttAfaj
S£ LZ - H

s»*

OfficerCE(GW)/
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DELHI JAL BOARD:GOVT. OF NCT OF DELHI
OFFICE OF CHIEF ENGINEER (GW)

ROOM No. 113, VARUNALAYA PHASE-II, KAROLBAGH,
NEW DELHI-110005.

Email: .-djb.cegwdjb@gmall.com
Stop Corona: wear mask, maintain social distance & washing of

' hands

,5-

55

No. DJB/CE(GW)/2024/ 3 3 O Dated:- 14.02.2024
To,

The District Magistrate (South-East)
Old Gargl College Building,
Amar Colony, Lajpat Nagar,
New Delhi-110024

Sub:- Sealing of Illegal Borewells, reconciliation and up- datlon of Data.

Ref. No.: - NGT (Principal Bench) (MA No. 24/2023 In OA No. 33/2022) In the matter of Ganesh Prasad Vs
Govt of NCT of Delhi and Ors.

R/Madam,

Please find enclosed herewith order of Hon'ble NGT in the case No. MA No. 24/2023 in original

application No. 33/2022 held on 05.02.2024, regarding furnishing the requisite details in respect of illegal
•borewells for your kind perusal and to update and submit the requisite information regarding sealing of
remaining borewells and EDC details as per format attached as annexure (A) by 19.02.2024. This is as per .

Hon'ble NGT order dated 05.02.2024 (Copy of NGT order is attached herewith).

A joint team of Executive Engineer, DJB and SDMs have been already constituted vide letter no.

DJB/Addl. CEO/NGT/2024/3111 dated 24.01:2024 issued by Addl. CEO, DJB (Copy enclosed herewith for

reference) wherein it was also requested to monitor the functioning of joint team and submit monthly

status in the above matter. It is also requested to convene a meeting of the joint teams at the earliest for

expediting the sealing of illegal borewells and to reconcile the data in respect of numbers of illegal borewells

identified, numbers of illegal borewell which have been sealed/ closed and numbers which are yet to be

sealed/ closed as anomalies were noticed in the data.

In view of above, you are humbly requested to intervene and direct the concerned SDMs for

ning meeting of the joint team with DJB Executive Engineer immediately and to reconcile the data of

identified and sealed/closed illegal borewells/ EDC and to expedite sealing of remaining illegal borewells. It

is important to diligently reconcile the data for onward submission of accurate figure/ data to Hon'ble

NGT in the prescribed format.

• conve

Enclosed:- 1Hon'ble NGT order
2 Annexure(A)
3 Letter of Addl. CEO d )

(GaJenderTomar)
CE(GW)/Nodal Officer

Copy to: -
1 Addl. CEO for kind information please.
2 CEN(Water): do
3 CE(East)/(Central/North)/West/South: It Is requested to coordinate with the concerned District

Magistrates and submit the updated report before 19.02.2024.
-̂4'SE(M)-8/Sub Nodal officer- to pursue and submit consolidated details by 19.02.2024 pi.
5 Office copy

'! JAt tsOAKO ~

:* -z.’ v
OfficerCE(GW)/N]

1 v j 3^JU.r- L
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DELHI JAL BOARD:GOVT. OF NCT OF DELHI
OFFICE OF CHIEF ENGINEER (GW)

ROOM No. 113, VARUNALAYA PHASE-II, KAROLBAGH,
NEW DELHI-110005.

Email:-djb.cegwdJb(S>gmall.
Stop Corona:wear mask,maintain social distance & washing of

/1 hands

com

No. DJB/CE(GW)/2024/ ^ )/ Dated:•14.02.2024
To.
The District Magistrate (North-East)
Office complex Nand Nagari,
Delhi-110095

5

Sub:- Sealing of Illegal Borewells, reconciliation and up- datlon of Data.

Ref. No.:- NGT (Principal Bench) (MA No. 24/2023 in OA No. 33/2022) In the matter of Ganesh Prasad Vs
Govt of NCT of Delhi and Ors.

R/Madam,

Please find enclosed herewith order of Hon'ble NGT in the case No. MA No. 24/2023 in original
application No. 33/2022 held on 05.02.2024, regarding furnishing the requisite details in respect of illegal
borewells for your kind perusal and to update and submit the requisite information regarding sealing of
remaining borewellsand EDC details as per format attached as annexure (A) by 19.02.2024. This is as per
Hon'ble NGT order dated 05.02.2024 (Copy of NGT order is attached herewith).

A joint team of Executive Engineer, DJB and SDMs have been already constituted vide letter no.
DJB/Addl. CEO/NGT/2024/3111 dated 24.01.2024 issued by Addl. CEO, DJB (Copy enclosed herewith for
reference) wherein it was also requested to monitor the functioning of joint team and submit monthly

status in the above matter. It is also requested to convene a meeting of the joint teams at the earliest for
expediting the sealing of illegal borewells and to reconcile the data in respect of numbers of illegal borewells
identified, numbers of illegal borewell which have been sealed/ closed and numbers which are yet to be

sealed/ closed as anomalies were noticed in the data.

In view of above, you are humbly requested to intervene and direct the concerned SDMs for
convening meeting of the joint team with DJB Executive Engineer immediately and to reconcile the data of
identified and sealed/closed illegal borewells/ EDC and to expedite sealing of remaining illegal borewells. It

is important to diligently reconcile the data for onward submission of accurate figure/ data to Hon'ble

NGT in the prescribed format.

Enclosed:-1Hon'ble NGT order
2 Annexure(A)
3 Letter of Addi. CEO

(Gajender Tomar)
CE(GW)/Nodal Officer

Copy to: -

1Addl. CEO for kind Information please.
2 CEN(Water): do
3 CE(East)/(Central/North)/West/South: It is requested to coordinate with the concerned District

Magistrates and submit the updated report before 19.02.2024.
--4'SE(M)-8/Sub Nodal officer- to pursue and submit consolidated details by 19.02.2024 pi.

5 Office copy \ /
ifflcerCE(GW)/No|

!•
J*L

^ ^r.. I

AL
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DELHI JAL BOARD:GOVT. OF NCT OF DELHI
OFFICE OF CHIEF ENGINEER (GW)

ROOM No. 113, VARUNALAYA PHASE-II, KAROLBAGH,
NEW DELHI-110005.

Email: -djb.cegwdjb@gmall.com
Stop Corona: wear mask, maintain social distance & washing of

hands

cL.

'ZK, . .

No. DJB/CE(GW)/2024/ 2J&G> Dated: - 14.02.2024
To,

The District Magistrate (West)
Plot No.3, Shivaji Park,
Raja Garden
New Delhi

J2- Office/ of C .1=. (N&C)
Diary No.
DsiGd 1, - ...

Dy UO.

Sub:- Sealing of Illegal Borewells, reconciliation and up- dation of Data.

Ref. No.: - NGT (Principal Bench) (MA No. 24/2023 in OA No. 33/2022) in the matter of Ganesh Prasad Vs
Govt of NCT of Delhi and Ors.

R/Madam,

Please find enclosed herewith order of Hon'ble NGT in the case No. MA No. 24/2023 in original
application No. 33/2022 held on 05.02.2024, regarding furnishing the requisite details in respect of illegal
borewelis for your kind perusal and to update and submit the requisite information regarding sealing c'
remaining borewelis and EDC details as per format attached as snnexuie (A) byl£.02.20r 4. This is as pe1

Kon'tie NGT order dated 05.02.2024 (Copy of NGT orde- is attached herewith).

A joint team of Executive- Engineer, DJb and 3Dit's have been already constituted vide iettei nc.
DJB/Addi. CEO/NGT/2024/3111 dated 24.01.2024 issued by Addi. CEO, DJB (Copy enclosed herewith for
reference) wherein it was also requested to monitor the functioning of joint team and submit monthly
status in the above matter. It is also requested to convene a meeting of the joint teams at the earliest for
expeditingthe sealing of illegal borewells and to reconcile the data in respect of numbers of illegal borewelis
identified, numbers of illegal borewell which have been sealed/ closed and numbers which are yet to be
sealed/ closed as anomalies were noticed in the data.

In view of above, you are humbly requested to intervene and direct the concerned SDMs for
convening meeting of the joint team with DJB Executive Engineer immediately and to reconcile the data of
identified and sealed/closed illegal borewells/ EDC and to expedite sealing of remaining illegal borewells. It
is important to diligently reconcile the data for onward submission of accurate figure/ data to Hon'ble
NGT in the prescribed format.

Enclosed: - 1Hon'ble NGT order
2 Annexure(A)
3 Letter of Addl. CEO; DELHI JAL BOARD

SF <w - e,

-11^1r !̂%]>1.....cgp.v.

<£,
(Gajender romar)

CE(GW)/Nodal Officer
I D: -

1Addl. CEO for kind information please.
2 CEN(Water): do
3 CE(EcSt)/(C£ntr?i/lv!orth)/West/South: It is requester to coordinate with the concerned DisirH
Magistrates and submit the updated report before 19.02.2024
4 SE(M)-8/Sub Nodal officei — to pursue and submit consolidated details by 12.02.2024 pi.
5 Office copy
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75̂
Azadi Ka

An^Mahotsav

DELHI JAL BOARD:GOVT.OF NCT OF DELHI
OFFICE OF THE SUPERINTENDING ENGINEER(M)-5
ROOM N0.312,VARUNALAYA PH-I:KAROL BAGH,

NEW DELHI-110005

Jd35 { /No. DJB /SE(M)-S/2024 Dated:

District Magistrate (Central)
12/1, Jam Nagar House
Shah Jahan Road
New Dehli-110011

Sub:- Sealing oT illegal borewells, reconciliation and up-dation of Data.
Ref No:- NGT (Principal Bench) (MA No. 24/2023 in OA no. 33/2022) in the matter or Ganesh Prasad
Vs Govt or NCT or Delhi and Ors.

R/Madam,

In a recent hearing of Hon’ble NGT case No. MA No. 24/2023 in original application No. 33/2022 held on
05.02.2024. Hon’ble Court noticed that except DM (South West), no other DM has provided the complete details
about sealing of illegal borewells. Accordingly, Hon’ble Court has granted last chance to provide the complete report

"within 04weeks. Hon’ble Tribunal has also directed District Magistrates that action may be taken against them if
they fail to provide the updated status report. The detailed directions may please be checked on the NGT website as
and when available.

Also as aware, joint teams of DJB and SDMs have been already constituted vide letter No. DJB/Addl.
CEO/NGT/2024/3111 dated 24.01.2024 issued by Addl. CEO, DJB (copy enclosed herewith for reference) wherein
it was also requested to monitor the functioning of joint team and submit monthly status in the above mentioned
Court case. It is also requested to convene a meeting of the joint teams at the earlies for expediting the sealing of
illegal borewells and to reconcile the data submitted by SDMs as anomalies were noticed in the status report
provided by SDM (HQ)/District (West) dated 27.01.2024. Earlier the number of sealed borewells as reported to
Hon’ble NGT were 1793 as compared to present reported 1536 which is an anomaly as the last sealing figure should
not come down rather it should increase.

j

In view of above, you are humbly requested to direct the concerned SDMs and their officers to expedite
sealing of remaining illegal borewells and to diligently reconcile the data for onward submission to Hon’ble NGT in

* the prescribed formal. Also, meeting of the joint teams may please be convened in this week as per your
convenience.

Enel: I AnnexureA
2 Letter of Addl. CEO *. • . -

(Priti Pant)
SE(M)-5

Copy for kind information to

1. CEN(Water)
2. CE(C&N)
3. CE(GW)/Nodal Officer

x̂ "SE(M)-8/Sub-Nodal Officer
5. EE(M)-19/20/21/22/23 and 39: to pursue and submit consolidated details.
6. SO(M)-5

SE (Zone)-8
Delhi Jal Board

Diary No.̂ .ljQ.1
Date

\

SE(M)-5

I

233



40

DELHI JAL BOARD: GOVT. OF NCT OF DELHI
OFFICE OF THE SUPERINTENDING ENGINEER (M)8

NEAR TWIN TANKS: OUTER RING ROAD
PASCHIM VIHAR: NEW DELHI

email : acem8.dlb@gmall.com: Ph. 20850446

V-
Delhi Jal Dom'd

NO. DJB/S.E(M)8/2024/ \Q -fa Dated: 20.02.2024

To

The District Magistrate (West),
Govt, of NCT of Delhi,
Raja Garden,
New Delhi- 110027

Subject: Sealing of Illegal Borewells, reconciliation and up-dation of Data.
Ref No:-NGT (Principal Bench) (MA No. 24/2023 in OA no. 33 /2022) In the

matter of Ganesh Prasad Vs Govt of NCT of Delhi and Ors.
R/Madam,

As aware, the Hon’ble NGT during the last hearing held on 05.02.2024 for the above
referred case, directed Delhi Jal board to submit the complete updated status report of illegal
borewells within 04 weeks i.e. by 04.03.2024. Also the District Magistrates were directed to provide
updated status of illegal borewells to Delhi Jal Board within 02 weeks i.e. before 19.2.2024, Copy
of the Hon’ble NGT’s Order dated 05.02.2024 is attached herewith for reference.

In this regard, a meeting was also held on 08.2.2024 under your Chairpersonship for
updation and reconciliation of data. In the meeting, all the concerned officers i.e. SDMs and
Executive Engineers were directed to expedite the sealing of the remaining illegal borewells and to
reconcile the data. Efforts were also made to reconcile the data in the meeting itself, however it
could not be completed that day. It is expected that the data may have been reconciled by the
concerned SDMs by now.

Therefore, it is humbly requested to provide the compiled updated data of illegal borewells
of West District area in the prescribed format (Annexure-A) to this office as early as possible so
that the same may be submitted to the Hon’ble NGT within the timelines. The last status report
submitted by DJB to the Hon’ble NGT is available at page-3 in the Order itself.

Enel.1. Annexure A.
2.Order of Hon’ble NGT dated.05.02.2024

(DALBIR SINGH)
SUPERINTENDING ENGINEER (M)-8

Copy to:
1. PS to CEO, DJB for kind information.
2. Member (Admin)/ CE Nodal(W)/CE(West)/CE(GW)/ Addl. CEO
3. All EEs (M)-8 for coordinating with DM office, assisting the sealing drive and

reconciliation of data.

|Vn
?*>

(DALBIR SINGH)
SUPERINTENDING ENGINEER (M)-8

V>v> I

I .
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DELHI JAL BOARD: GOVT.OF N.C.T, OF DELHI
OFFICE OF THE SUPERINTENDING ENGINEER(M)-9
COMMAND TANK NO.04. SECTOR-20. DWARKA,

NEW DELHI-110075
E-Mail: - acem9dib(Sgm^.com /Ph, No, 011-20892536

NO.DJB/ ACE (M)-9/2023/ / Dated:
To

District Magistrate (South-West)
Old Terminal T.ax Building
Kapashera
New Delhi-110037

Subject: Sealing of Illegal Borewells, reconciliation and up-dation of data.
Ref No- Hon'ble NGT (Principal Bench) (MA No. 24/23 in OA no. 33/2022) in the matter
of Ganesh Prasad Vs Govt, of NCT of Delhi and others.
Sir,
Piease find enclosed herewith order of Hon'ble NGT in the case No MA No. 24/2023 in
original application No. 33/2022 held on 05.02.2024, regarding furnishing the requisite
details in respect illegal borewells for your kind perusal and to submit the requisite
information within 2 weeks as per Annexure-A so as to furnish the report to the Hon'ble
NGT as per orders. (Copy of Annexure-A is attached herewith).
A joint team of Executive Engineers DJB and SDMs have already been constituted vide
letter No. DJB/Addl, CEO/NGT/2024.3111 dated 24.01.24 issued by Addl. CEO. DJB (copy
enclosed herewith for reference) wherein it was also requested to monitor the functioning
of joint teams and to submit monthly status in the above matter. It is also requested to
convene a meeting of the joint teams at the earliest for expediting the sealing of illegal
borewells and to reconcile the data in respect of number of illegal borewells identified,
number of illegal borewell which have been sealed/closed and number which are yet to be
sealed/closed as anomalies were noticed in the data.

In view of the above you are requested to direct the concerned SDMs for convening
meeting of the joint team with DJB Executive Engineers immediately and to reconcile the
data of identified and sealed/closed illegal borewells and to expedite sealing of remaining
illegal borewells. It is important to diligently reconcile the data for onward submission of .
accurate figure/data to Hon'ble NGT In the prescribed format please.
An early action in this matter is solicited.

End. 1. Hon'ble NGT Order
2. Annexure-A
3. Letter of Addl. CEO (DJB)

SE (M)-9IDEIH! JAL BOARD
D‘i»yNo.:, jzri
'Date •..* * '

'5ly>s
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~irDELm JAL BOARD: GOVT. OF NCT OF DELHI°Fr.f*Er,°F E SUPERINTENDING ENGINEER (M)8NEAR TWIN TANKS: OUTER RING ROAD
PASCHIM VIHAR: NEW DELHIemail : acem8.dlb@amall.com: Ph. 20850446

JCTTT
Dclhi Jal Board

NO. DJB/S.E(M)8/2024/ loST-̂ 0 11^ Dated: 06.02.2024
To

District Magistrate ( West ),
PU>THO.% ' $H|VAJT'PAAK,
New Delhi-110026

Subject: Sealing of Illegal Borewells, reconciliation and up-dation of Data.
Ref No:-NGT (Principal Bench) (MA No. 24/2023 in OA no. 33 /2022) in the

matter of Ganesh Prasad Vs Govt of NCT of Delhi and Ors.
R/Madam,

In a recent hearing of Hon'ble NGT case No. MA No. 24/2023 in original application No. 33/2022 held
on 05.02.2024, Hon’ble Court noticed that except DM (South West), no other DM has provided the complete
details about sealing of illegal borewells. Accordingly, Hon'ble Court has granted last chance to provide the
complete report within 04 weeks. Hon'ble Tribunal has also directed District Magistrates that action may be
taken against them if they fail to provide the updated status report. The detailed directions may please be
checked on the NGT website as and when available.

Also, as aware, joint teams of DJB and SDMs have been already constituted vide letter No.DJB/Addl.
CEO/NGT/2024/3111 dated 24.01.24 issued by Addl. CEO, DJB(copy enclosed herewith for reference)
wherein it was also requested to monitor the functioning of joint team and submit monthly status in the above
mentioned Court case. It is also requested to convene a meeting of the joint teams at the earliest for
expediting the sealing of illegal borewells and to reconcile the data submitted by SDMs as anomalies were
noticed in the status report provided by SDM(HQ)/District(West) dated 27.01.24. Earlier the number of sealed
borewells as reported to Hon'ble NGT were 1793 as compared to present reported 1536 which is an anomaly
as the last sealing figure should not come down rather it should increase.

In view of the above, you are humbly requested to direct the concerned SDMs and their officers to
expedite sealing of remaining illegal borewells and to diligently reconcile the data for onward submission to
Hon'ble NGT in the prescribed format. Also, meeting of the joint teams may please be convened in this week
preferably before 13.02.2024 as per your convenience.

Enel. I.AnnexureA.
2.Letter of Addl. CEO

(DALBIR SINGH)
SUPERINTENDING ENGINEER (M)-8

Copy to:
1. PS to CEO, DJB for kind information.
2. Member (Admin)/ CE Nodal(W)/Addl. CEO
3. All EEs (M)-8 for coordinating with DM office for assisting the sealing drive and for reconciliation

of data.

(DALBIR SINGH)
SUPERINTENDING ENGINEER (M)-8
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Government of National Capital Territory of Delhi
DEPARTMENT OF REVENUE, DISTRICT NORTH

Office of the SDM (Narcla), MPCC Building, Naya Bans, Delhi-110082.

Dated :l-'.No. SDM/Nl./2024/ l̂f
To,

Sh. Pawan Sharnta, SE ( M) 4,

Old Lucknow Hoad,

Timarpur, Delhi-110054.

Report on scaling of illegal honvclls as on 29.01.2024 OA No. 25/2019 & 685/2019.

District wise f District wise
Number of

occuplcr/propcrict
or of illegal

borwclls on home
penalty / EDC lias

been imposed

District
w isc

N innl>c
r of

illegal
Horewe

District
wise

number of
illegal

Borewclls
which

have been
scaled /
closed

District wise
Number of

occupler/properic
tor of illegal

borwells on home
penalty / EDC is

yet to be imposed.

RemarksDistrict
wise

Number

DM
(North) Number of

occupler/propcrictor
of illegal borwclls on
home penalty / EDC

is yet to be
recovered

of
borewells

which
are yet to
be scaled
/ closed

lls
idem i fi

cd
Nil.ISModel 15

Town
Nil. No staff from

the Delhi Jal
Board has
been reported
till date.
I. Duplicate
entry 03,

15

Alipur 3S0 118 84

2. Incomplete
address/non
traceable 175.
I. Duplicate
entry 99,

/

Narcla 35333 100

2. Incomplete
address/non
traceable 9<L _

Total 233728 119 15

TF.IISIuDAR: NARF.l.A
DISTRICT: NORTH

i

t
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m \/
\s Through E-mail

GOVT. OF NCT OF DELHI
REVENUE DEPARTMENT (DISTRICT EAST;

OFFICE OF THE SUB-DIVISIONAL MAGISTRATE
L.M.BUNDH SHASTRI NAGAR DELHI-110031

.04.2024Dated:F.No. DM(E)/SDM(HQ)/ Reports/2024/ ) '.

To,
The Chief Engineer (GW),
Delhi Jal Board
Govt. NCT of Delhi,
Room No. 412, Varunalaya Phase-I,
Karol Bagh, New Delhi-110005

Subject:- Sealing of illegal Borewells, reconciliation and up-dation of Data.
Sir,

This has reference to your office letter no. DJB/CE(GW)/2024/809 dated
02.04.2024 on the subject cited above.

In this regard, the requisite information has been prepared and annexed as
Annexure-A. The report has been compiled on the basis of the reports received from
Sub-Divisions (Mayur Vihar, Preet Vihar, Gandhi Nagar), District East.

This is for kind information and necessary action.
Enel:- As above

Yours faithfully,

lR.K.MEENA
SDM (IIQ), DISTRICT EAST
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Annexure-A

Sub: - Sealing of Illegal Borewells-reg.
District f District
wise
number

District Remark
wise
Proprietors
of illegal
borewells
on whom
penalty/
EDC is yet
to be

! imposed

District
wise
number

District
wise
number
of illegal
borewells
which are
yet to be
sealed/
closed

District
wise
number
of Illegal
borewells
which
have
been
sealed/
closed

DMS 1~District
wise

! number
of illegal
borewells
identified

wise
number

s:

ofofof
occupier/
proprieto
r of illegal
borewells
from
whom

penalty/ penalty/
EDC has EDC is yet j

imposed I been j to be
\ recovered ; recovered j

occupier/
proprieto
r of illegal
borewells
on whom
penalty/
EDC has
been

occupier/
proprieto
r of illegal
borewells
from
whom

!.
i

i
I i

i;

)DM i 116
'(East) |

• 6110 6110 • 87 23
i
l

i j
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OFFICE OF THE SUB DIVISIONAL MAGISTRATE (HEADQUARTER)
DISTRICT MAGISTRATE (SOUTH WEST)’S OFFICE COMPLEX,

OLD TERMINAL TAX BUILDING, KAPASHERA, NEW DELHI - 110037. ,

.

Date:-C>8/04/2024

REPORT on sealing of Illegal Borewell till 31.03.2024

DMs District
Wise
Number of
Illegal
Borewells
Identified

Disrict wise
number of of
Illegal
borewells
which are yet
to be
sealed/closed

District •

wise/Proprletors
of illegal
boriewellson
whom
penalty/EDC Is
yet to be
imposed •

District Wise
number of
illegal
borewells
which have
been
sealed/closed

Disrict wise
number of
occupier/
Proprietor
of Illegal
borewells
from whom
penalty/EDC
is yet to be
recovered

RemarksDisrict wise
number of
occupier/
Proprietor
of Illegal
borewells
on whom
penalty/EDC
has been
imposed

Disrict wise
number of
occupier/
Proprietor
of Illegal
borewells
from whom
penalty/EDC
has been
recovered

:
I

!

South West ( Najafgarh) Nil Nil Nil Nil ;6681 36
Nil NilSouth West (Dwarka) 1964 NIL Nil

NilNil NilSouth West (Kapashera) 434 Nil
Nil Nil NilTotal 2434 42476681

The above report is based on the information received from three Sub-Divisions.
Nil

:

!
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OFFICE OF THE DISTRICT MAGISTRATE (SOUTH-EAST)
OLD GARGI COLLEGE BUILDING, LA,11»AT NAGAR-IV

NEW DELHI-110024

f )alcd:*7' 04/2024No.F.0.VDM/Sl*/Coord/202.V|o\ tf

To

The Chief FngincenGW)
Office of the Chief FngiuccrtdW)
Delhi Jal Board
Govt.of NCTof Delhi
Room No. 412. Vaninalava Phase-1
Karol Bagh. New Delhi-110005

Sub: Scaling of Illegal Borcwclls, reconciliation and updntion of Data

Sir

With reference to your office letter No. DJB/CE(GW)/2024/779 dated 02/04/2024 on the

subject cited above, please find enclosed herewith the information in the prescribed format

in respect of District South East.
This issues with the approval of the competent authority.

Sub DivisijM^lMagistrate
(NodalJR£popirHg Officer)

/'jPistrict South-East

I
II
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OITICF OF Tin-:DIHTUKT MA <;I.STIIATK (.SOUTII -KA.ST)

01 DOAIU.'I ( Oin.I‘.( JKI» lll ,l )!N( i, I.AJPAT NACAIMV
NKW 1 ) 1 ’,1 ,111 - 1101) 21

DMIO: /01/2024

Sonllop or ll lcpul Homvells, I'i'ooiir l l lnlion mid ii|idnllmi of l in ( uSub:

District wise
Number of District wise

miiulicr of
nceupicr/l’rop

rlct or of
illegal

borowells
from whom

peimlty/EDC
Iras been yet

to be
recovered '

District wise
number of

oceupici /IYir
pn'ct or of

illegal
borowells on

whom
pennlly/EDC

has been
imposed

District wise
number of

oeeupiei /l’m
priol or of

illegal
borowells

from whom
pennlty/EDC

has been
recovered

Dhinci
wisc/I'ropr

lcl' jr ; i»f
ilkittl

b<irev/':ll-.
oil whom

pcnalty/kD !
C is yet to j

illegal Bom
. wells

District
wise

number of
illegal

borowells
which are
yet to be
sealed/
closed

iDistrict
wise

Number of
illegal

Bore wells
which

have been
Scaled
Closed

identified ( \s
per previous

daia
| submitted,
i referred by

Hott'ble e
NOT side

Order against
hearing dated

4.1.24)

i

Distriet
\South
East )

Pen•arf'
<

be
imposed

1
) 2329

Sub-
Division
(Sarita
Vfliar)

Borowells03 nos. of
Borewells
show DJB
permission

?56Nil111 56 Nil Nil not
identified :

physically j
t

Sub-
Division
OCalkaji)

77 53 • NilNil Nil NilNil

07Sub-
Division
(Defence
Colony)

Borewclts
109 74 Nil 74Nil notNil 28

identified i

physically ;
30

Borowells
57

03 nos. of
Borowells
show DJB
permission

Total 297 183 Nil 130 notNil Nil
identified
physically

Sub 1)1vjsfomTpMugistn> tc
(NothttflitpoHioR Officer)

District South-East
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District Wise/District WiseDistrict wise number District wise number of
occupier / Proprietor of
Illegal borcwclls from

whom penalty/EDC is
yet to be recovered

District wise number of
occupier/ Proprietor of
illegal borcwells on
whom penalty/EDC has
been imposed

Proprietors of
illegal borewells on
whom penalty/ EDC
is yet to be imposed

number of illegal
borewells which

District Wise
number of illegal
borewells which
have been
Sealcd/dosed

of occupier/
Proprietor of illegal
borcwells from whom
penalty/EDC has been
recovered

District Wise
Number of
Illegal
borewells
identified

Remarks
arc yet to be
Sealed /dosed

DMs

Report is compiled on the basis of
repots received from Kanjhawala,
Rohin and Saraswati Vihar Sub
Divisions,after reconciliation with
concerned Executive Engineers of
DJB. Details of Penalty/EDC
regarding illegal borewells already
sealed by DJB is not available

*
Information not
available

Information not
available

Information not
available

Information not
available

322759019128North-West

i.l /i-"- .>>-

: i' \ -V

. :

This issues with the approval of DM North-West O'f1- '

•? f

District North-West>-
.

tri

T

r./ v.Vy..i

I4 * *,V** «

. -
M

a
~iL.iL.*:
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I

.: K; f j GOVERNMENT nir WCTOF
A,,, lA|ijUfife giKS^^iiU

K ' ' //. Dated: 05/03/2024
1/- v.V- •

/

/ /o,

5*b.SDM/HQ/SHAH/2024/7267

-AV;// The Additional (CEO)
Delhi JaJ Board,
Varunalaya Ph-II, Jhandewalafi
Karol Bagh, New Delhi-110005W »

,//
rfl«fdenttoL6£g«l

oflllegal borewgll» tIllegal borewella identiflgd_b _̂DJB-ifi-Sub:- ATR on Sealing

dated 05.03.2024

SMS
This Is with reference to the message received in this office through Whatsapp

on the subject cited above.
Dbtrict Dbtrict

wUe : /
number Prcprie

Of tot.of
llbgal : •lifts*!

borewol . borowel
b bon

whom

/ EDO
byef
to b«

Impose

DistrictSub. District wise
number of

Illegal Borewelb
Identified^per prerioui

data submitted
referred by

Kcn’bie KGT
vide Order

agalnrt hearing
dated 4.1.24)

Dbtrict DUtrict Dbtrict
wiseKvition Wbe wbe wbe

number number of
occupier/
Properitor
or Illegal
borewella

form whom
penalty

"BDCbyet
to be

recovered

number of
oeeupbr/

Properietor
oflllegal
borewelb'

onwhom
penalty
EDCbae

been
Imposed

number of
occupier/
Properltor
ofllbgcl
borewelb

form whom
penalty
EDO has

been
recovered

of
Illegal

bortwel
b

which
W» yet
tO'be

sealed/
closed

which
have
been

Sealed/
Closed

d
TatsF Borewell 178
BorewellSeeled*117
Blank-2
Water.Tank SvppV«-3
Permliiton CGWA*S
Net vlgted-1Not operational 2
No Borewell » 29
locked« 4
Already cutoff »18

117Vivek
Vihar rmNilMl MlNil178 Sealed

Total Borewell*374
Bdreweff Sealed » 241
Duplicated Entries« 22
IncompleteAddress/ Non traceable*MlMlNiJNflNil241374Jeemapun 20
DIB connection found Inplace of
.borewell*11
Borewell not found » 30
NoAddrewpercaina to Sub--Division (Shahdara) as par the
hstofaddreMesjwovided by
the Delhi JalBoard:Hence,
Teportmay be treated as Ml,

Nil MlNil NaNnNDShahdara

m NilMl Na Nil358552Total

Raport fa compiled on the bash of Information duly received from all three sub division of District
(Shahdara). . —'(LOKESH PRASAD)

SDM (HQ)
grCT. (SHAHDARA)

Copy to:-Thc SDM (HQ)(NOT/Environment Branch), O/o Divisional Commj
5, Sham Nath Marg, Delhi-110054

ueXm Ti
&
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o>

Remarks •District
wise

number of i proprietor i
illegal of illegal

borewells borewells 1
which are penalty/E

from whom yet to be DC is yet
penalty / EDC sealed/clos to be
is yet to be ed imposed
recovered

Sub-
Division

District
wise

DM Distric
t Wise
Numbe number

r of of illegal
Illegal borewells
Borewe which

have
been

sealed /
closed

District
wise

District wise | District wise
number of number of

occupier/ pro j occupier/ pro occupier/ pro
prietor of

illegal
borewells

District wise
1number of

!i prietor of prietor of
Illegal

borewells on
Illegal

borewells l I

11 s whom
penalty/ EDC

has been
imposed

from whom
penalty/ EDC

to be
recovered

t identif
ied

Not
pertain to
Civil Lines

Sub-
Division

NILCentra NILCivil
Lines

28 28 Not pertain to
Civil Lines

Sub-Division

Not pertain to
Civil Lines

Sub-Division

Not pertain to
Civil Lines

Sub-Division

!
!1

i
'

Kotwali 499 136 Not pertain to [ Not pertain to
Kotwali Sub- j Kotwali Sub-

Division

Not pertain to
Kotwali Sub-

Division

Not
pertain to
Kotwali
Sub-

Division

1) Court
stay on 160
Borewells

2) 85 bore-
wells not

identified/f
ound

removed
physically

3) 02
properties
were found

I sealed. 4)
01 matter
has been

sent to DJB

115

Division
:

t

for
i clarificationI i

i

RrtpH XQl s 'V9K

1 ~ '
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I
Karol
bnj*h

1 ) 2 !
borcwellH

no?
identified/!

ourid
removed

phycically
2) 46

horcv.cll"
balance to_be seal
02 No. of
borewclls
docs not
fall under

the
Jurisdiction

District
Central

Hence total i

comes to
676*2’678

Not iHu 46K.' Not pi iInin I•i
K.nnl

Sul> Division

Nnl | M ILMII lo
Kmill li.i|4

Hull I liviniun

I I n i | M 11uni to
Kill ' .I h.l|'l 'Hill . IMvifiion

pertain to
Karol 6>ifdi

Hub
Division

I

Total 67b 246

I i

! i
I

Ii
1 I

I

£5Q 5a
CD(/)
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OFFICEOFTHE DISTRICTMAGISTRATE(WEST)
GOVERNMENTOF NCT OF DELHI:

PLOT No.3, SHIVAJI PLACE. RAJA G N E W DELHI.
P.No.I (2«yDDODM(WV20I3-1WOWIV

Sh.Di]bif Singh,
Superintending Engineer (M-8)

• Delhi Ja!Board, Paschlm Vihar, New Delhi
(Email ID:acem8.dib%mnlt.coml

Report on Seailag of Illegal Bora wells as on 3!.OM024 OA No.33/2022

Dnt«ft 8* 4.2^lb

Remark*District
wise/Prop
rietors of

DWHdDistrict wise
number of
occupier
/ Proprietor
or or Illegal
bora wells
from whom
penalty/
EDO Is yet to
be recovered

District Wise
Number of
Illegal
BorawtUs
Identified (As
per prerlottt
data
submitted,
referred by
Hoa’bleNGT
vide Order

"

,
bearing dated
4.1.24)

District District
wise
number or
occupier
/Proprieto
r or of
illegal bore

& m

penalty /
EDO has

District wise
number of
occupier
/ Proprietor

'WW .
from whom
penalty/
EDO has
been
recovered

wiseWise
number
« “•g1 “*?'bore weBs bora
which nru

sealed/
tlwd

number
or IBegsl
bonwelis

dosed

wens oa
whom
peaafry/m k
yet to be
Imposed

DMs
}

beta
Imposed

m*
DStobr[ 63
Provided
ByDPCC
toDJB c

Data to be
ProvidedHf

Data to be
568 308

Found-
177SDM

(Punjabi
!

DJBBagh) DJB

Data to be
Provided
ByDPCC
toDJB

Data to be
Provided By
DPCCto

Data lobe
Provided By
DPCCto

Data to be
Provided
ByDPCC
toDJB

119 Not
Pound659 79«57SDM

(Rajouri
Garden) DJB DJB

Data to be
Provided
ByDPCC
toDJB

Data to be
Provided By
DPCCto

Data tobe
Provided By
DPCCto

Provided
ByDPCC
toDJB

33Not
Found +

Pertain to
Patel
Nagar-

606 105760
SDM 1(Patel DJB DJBNagai)

,

49i.
Total 2185 1573 361

TOllouo with tb« tpprovtl of DIttHd M^UtreU(WeM).

SDM(HQ)/DISTRICT WEST
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54SloPslH (Spsr|||
DEPOOV£OMM,SS,ONER D,8TR,CT NORTH-EAST

°M(I IQI /DC/ NR/ N^'selv0/ 20^ -̂̂ NDNAOR"DEL1II-110093

i

OFFICE OP THE
»-v

Dated: IfiO 1 /2024To
Vx^ni?,

l,eifn nRineer (QW),

^;u„v.!&;wXSr''I

Subjcct:-Rc
Sir. gardlng seating of Illegal borcwclla.

Reference letter No. F.32/CE(OW)/ 202<I / 13 dated 09.01.2024 on the above cited subject vide
status of Renting of identified illegal borcwclls and action plan to

rcxvclla.

which it is requested to provide the
seal remaining identified illegal lm

In this regard, the requisite infor

f .

on.tem.fr.,Utep,toJZ ,hC PrCKrlb'd fcrm°' in r' ,pcc‘ « Dis,ricl Uonh-

1“-° -number number ofof illegal occupicr/pr
borewells oprictors of
which illegal
have been borewells
scaled 'do on whom

penalty/Hf ) has
C has been
imposed

East for: arc as under:-
I DM L ) isii

District wise
number of
occupicr/propr
ietors of
illegal
borewells
from whom
pcnalty/EDC
is to be
recovered

District
wise
number
of illegal
borewell
s which
are yet to

ct District wise
number of
occupicr/propr
ietors of
illegal
borewells
from whom
penalty/EDC
is yet to be
imposed

Remarksnumber of
occupicr/propr
ietors of
illegal
borewells
from whom
penalty/EDC

been

wise
numb
er of
illegal
borew

i ells
beidentif sed

ied scaled/cl
osedrecovered

. Non Nil NA NA NA NAh- Nil NA There are
no illegal
borewells in
identified
list of DJB
for scaling
in District
Nonh-East.

East

:
!

This is for your kind information and necessary action.
:

j i
SDM (HQ)

DISTRICT NORTH-EAST
Dated: /{/01 /2024

Yours faithfully

:
F.SDM(HQ)/DC/NE/ Misc-V/2() l 3/PF , j S4 5- «93
Copy for information to:-

1 . The SDM -V (HQ, O/o Divisional
Marg, Delhi- 1 10054

2. FA to District Magistrate, District North - Enst

:
1

Commissioner, Revenue Department, 5.:
Sham Nath'

i

. I
>

SDM (HQ)
DISTRICT NORTH EASTJ Office of CE (Ground Water)

l D'- bry fo \.\Q . y
ij ..tflplIz.S..

DELHI.JAL BOARD" SE (M)-8,

Diary No...
Date :...

543
is:
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lorn
OFFICE OF THE SUB-DIVISIONAL MAGISTRATE (HQ)

REVENUE DEPARTMENT:GOVERNMENT OF NCT OF DELHI
' M.B.ROAD } SAKET i NEW DELHI

Dated? - 06/02 /2024No.9(3)DC(S]/CoordInatIon/09l530668/2018/ 80

To

TheCa)ender Tomar
CE^GW)/Nodal Officer
Room No.113, Varunalya Phase-II, Karol Bagh
Delhi'Jal Board,.GNCTD-110005

Sub:-Sealing of Illegal Borewells, reconciliation and up-dation of Data.
Ref:- NGT CPrincipal Bench) (MA No. 24/2023 In DA No. 33/2022) In the matter of

GaneshPrasad Vs Govt of NCT of Delhi and Ors.

Sir,

• Reference meeting held on 05.03.2024 and your letter dated 14.02.2024 in the.
matter of sealing, of Illegal Borewells, reconciliation and up-dation of Data. The District
South has already sent a letter dated 04*03.2024 stating therein that all 84 Identified
illegal Borewells are sealed in District.South.as mentioned In NGTorder dated OS.022024
and pending report of .EDC.is pertaining to DPCC (Copy enclosed).

Further, as directed in the meeting, the report in prescribed proforma Is prepared
and forwarded herewith.

End:As above.

statistical omcer
(Coordination Branch)

District South
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I

©-
AN.VHXURE-A

1 Name of District! South

! Districtwise
numberof
Illegal
Sorewells
Which have
been.
sealed/closed

Dlstrtctwlse
nutnberof
occupler/Propr
letor of Illegal
Borewellson
whom
penalty/EDC
has heen
Imposed

RemarksDistrictwise
-number of
occupier/prop
rtetor of
Illegal
Borewells
frorowhom
penalty/EDC
hasbeen
recovered.

District wise
number of
occupler/pr
oprietor of
Illegal
Bnrewells
from whom
penalty/EDC
Isto be
recovered..

SL District
wlse-
numberof
Illegal
Socewells
Identified '

District Dlstrtctwlse
number of
occupler/propr
letor bflllegal

I Borewells from
Whom

I penaRy/EDCls
• to be Imposed

Dljtrictwlse
number of
Illegal
Borewells
Whichare
yetto be
jealed/close

No.

d

EDCreport
pertains to
DPCCandmay
becbtalaed
from them

EDCreport
pertains to
DPCCaftd
maybe
obtained
from them.

NIL84(Already
mentioned In
theNGT

:Orderdated
:05.022024

EDCreport
pertains to
DPCCand
maybe ' .
obtalnedfrom.
them

EDC report
pertains to
DPCCand.may
beobtained
from-them

84-South.1

.* . I

.r

250



57

\<s

OFFICE OF THE SUB-DIVISIONAL MAGISTRATE (HQ)
REVENUE DEPARTMENT: GOVERNMENT OF NCT OF DELHI

M.B. ROAD :SAKET : NEW DELHI

No.9(3)DC(S)/Coordinatlon/091530668/2010/^loM- 0°| Dated:-10 /04 /2024

To

Sh.Sawant Singh
Executive Engineer (M)-56/46
Delhi Jal Board, GNCTD
Opposite J-Block, Saket
New Delhi-110017

Sub:- Regarding seeking information in respect of illegal borewells.
Sir,

Reference your letter dated 08.04.2024 in the matter of sealing of Illegal

Borewells, reconciliation and up-dation of Data. The District South has already sent a
letter dated 04.03.2024 stating therein that all 84 identified illegal Borewells are sealed in

DistrictSouth as mentioned in NGT order dated 05.02.2024.

Further as discussed in the meeting held on 10.04.2024, it is to state that in

addition to 84 already sealed borewells, 16 more borewells as identified have been sealed

and delivery report of SCN has been sent to DPCC for imposing EDC. (List of 16 borewells
is annexed).

End: As above.

Statistical Officer
(Coordination Branch)

District South

Copy to:-
1. SDM (Mehrauli), Old Tehsil Building, Mehrauli, New Delhi-110030.
2. SDM (Hauz Khas), M.B Road Saket, New Delhi-110068.
3. SDM (Saket), M.B Road Saket, New Delhi-110068.
4. PA to DM (South), M.B Road Saket, New Delhi-110068

5. Sr. Engineer, DPCC, Delhi Pollution Control Committee, 2nd Floor, C Block, Vikas

Bhawan,-II, Civil Lines, Delhi-110054.
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\
aied in Dlstt. South In addition of 84 borewells already \List of 16 Borewells Se

sealed.
RemarkEDCAction

Taken
Number
of Illegal
Borewell
Identified

Address/Location
of Illegal Borewell

Sr. Imposed by
DPCCNo.

DPCC has
Informed that
EDC has been
Imposed
DPCC has
informed that
EDC has been
imposed

Sealed01Occupier, A-1& 2,
South Extension, Part-
II, New Delhi-110049

1

Sealed01The Occupier,House
No. 188, Shahpur Jat

I Village, New Delhi-
I 110049
| The Occupier, D-l/B,
j Green Park, Ashirwad
I Complex, New Delhi-
; 110016

I 2

DPCC has
informed that
EDC has been
imposed

Sealed013

ifiofD

Dfstr
DPCC has
informed
that
imposing of
EDC under

Sealed4 The Occupier, S-
168,

I Park, New Delhi-
| 110017

01
Panchshell

I
:

process' 5 The Occupier, H. No.
138, Opp. House No.
211, Rajpur Khurd,
New Delhi-110068

01 Sealed DPCC has
informed that
EDC has been
imposed

Stmtfr

6 The Occupier, khasra
No. 409 , Village Neb
Sarai, New Delhi-
110068

01 Sealed DPCC has
informed that
EDC has been
imposed7. The Occupier, Opp

Farm 6 (Singla Farm)
Bandh Road Satbari,
New Delhi-110074.
The Ocupier, Farm

Mother
New

01 Sealed DPCC has
informed that
EDC has been
imposed8. 01 Sealed DPCC has
informed that
EDC has been
Imposed
DPCC has
Informed that
EDC has been
Imposed

No. 7,
TeressaDrive,
Delhi-110017
The Occupier Sabjl
Mandi
Chhattarpurl Bhatl

Opposite
Harswaroop Colony
Bus Stand Village
Asola New Delhi-
110074.

Sealed
Main

Road
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£ ‘
%

/
> / "

rfiT The Occupier Road I 01
i Near Bus Stand,
\ Dhera More village
\ Bhati, New Delhi-
1110016

Sealed DPCC has
Informed that
EDC has been
Imposed

DPCC has
informed
that
imposing of
EDC under

Sealed11 Occupier,
Community Center
Gali Opp. Gali No.4
New Delhi-110017

01

process
DPCC has
informed that
EDC has been
imposed

SealedThe Occupier, Near
Second
Chandanholla Village,
Fatehpur Beri, Delhi-
110074

0112
Avenue

DPCC has
informed that
EDC has been
imposed

SealedThe Occupier, (2
Borewell) khasra No.
1011, Village Fatehpur
Beri, New Delhi-
110074

0213

Sealed DPCC has
informed that
EDC has been
imposed

The Occupier, Back
side of MK Garden,
Sizra Road Village,
Fatehpur Beri, New
Delhi-110074

14 01

15 The Occupier, H. No.
Gl-2035,
side of street in front
of House NO. G-l-
2038, Aya Nagar, New
Delhi

Sealed01 DPCC has
informed that
EDC has been
imposed

Opposite

Total 16
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ANNEXURE 3
60f , . 7

ATR (Borewell sealed tillDistrict

m&mNo. ofillegNo. of illegal
borewells al :borewellsjo

be sealedi..
x«.--A'’••'.'n- j- vc *

13748North '761 - 146East" : '' ; - J-J 6r, 5271South-West ' w . 14106681
66South East'' 231297.

- .2485dVorth West 58148299
* ShaKdara- 552 0. 552

75New.Delhi - • v -75
» 412 J 99-Central - ' ' — '^: 611

1793 3922185West
0 0North East 0

84 0South gg, - '84
11235 842619661. Total

4. DPCC on its part has taken following action to assess the
Environmental Compensation to be imposed on the basis of
information received from DJB and Revenue Authorities:

(ij Show cause notices for imposition of EDC issued :
18315
(ii) EDC amount proposed in above mentioned SCNs:

’ . vj .i*
'. :? ^5,80*000/-, dr af- .Y •• / n. • - •

(Hi) EDC amount imposed:70,65,80,000/ -
0») ^EDC amount received: Rs..23,80,000/ - . .v;

(v) EDC amount yet to be recovered: 70,42,00,000/ -

J

Due to continuing pandemic, the process of recovery is very
slow and Revenue authorities are not able to spare their
manpower for taking action.
5. That many units;had mentioned their inability or delay in
depositing the EDC due to Covid-19 Pandemic and low
economic activity during last few months since March 2020.

Vt' .• - . They have(also* mentioned that unprecedented •health crises
and emergency coupled with" steep downfall' in the revenue ’

.̂ .’earning ‘ due to 'lockdown' which has brought down the
economic activities to the lowest level In case of remaining

^—units/ recoverycertificates wasissued toVie concernedDistrict- •

Magistrate/ SDMs, to recover the amount as arrears of land
revenue from the remaining units which have not deposited

.EnvironmentalDamages>Compensatioh (EDO)’.’ . »‘i

• • s -r -A j > »' .

. •r- .

11. This Tribunal observed that huge environmental comp.ensationi.
>pfi'x.’.'

23.8 lakhs was recovered! No action for prosecution was taken against
• • •. -V -'. U. .• • ' -«.- •• •«. . • .. • . .. .
violators. Further, - out . of 1.9661 illegal bore wells, identified in various
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